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THE MINISTER ofF STATE m THE
MINISTRY ofF EXTERNAL AFFAIRS
(SHRIMATI LAKSHMI MENON) : Yes, Sir. This
matter has come to our notice. Normally, if
official  statements of the Chinese
Government had been given in their
periodical "China Today", we would have
permitted it, but publications of this kind by
the Chinese Embassy of extracts, etc., given a
one-sided version, stands on a different
footing. The Hom, Ministry is issuing orders
to confiscate all copies of this particular
number of "China Today". We have also
lodged a protest with the Chinese Embassy.

SHRI A. B. VAJPAYEE (Uttar Pradesh) :
May I be allowed to put a few questions? I do
not know what the practice here is.

MR. CHAIRMAN: If you want any
elucidation, you may ask, but there should not
be any discussion.

SHRI A. B. VAJPAYEE: In my Motion for
Papers, I referred to the fact that this
particular journal has been printed in the
"New Age" printing press. May I know if any
action is being taken against the press as
well?

SHRIMATI LAKSHMI MENON:
Government will consider whether any
further action should be taken in this matter.

SHRI A. B. VAJPAYEE: Is it not a fact that
under the law any publication which goes to
challenge the frontiers of India and challenges
the territorial integrity of India is liable to be
prosecuted, and why should there be any hitch
on the part of the Government to prosecute
the owners of the printing press?

SHRIMATI LAKSHMI MENON: That is
what I said. We are considering the matter.

MR. CHAIRMAN: They are considering
the matter still—she says.

SHRI B. K. P. SINHA (Bihar): Does not
this matter come under the Press
(Objectionable Publications) Act?
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SHRIMATI LAKSHMI MENON: The
confiscation is done under the Criminal Law
(Amendment) Act, 1961.

MR. CHAIRMAN: Sardar Swaran. Singh.

THE MINISTER oF RAILWAYS (SARDAR
SWARAN SINGH) ; Sir, [ beg
to

DRESS TO BE  WORN
SWEARING-IN-CEREMONY  OF
PRESIDENT

AT THE
THE

SHrI BHUPESH GUPTA (West r>engal):
Sir, before that, I just wish to draw your
attention to an important matter. We have
received an invitation to participate in the
'Swearing-in-Ceremony' of the President and
the slip says: —

""Dress for Swearing-in-Ceremony
Indian—

Civilians: White or Cream Achkan
White or Cream Churidar
Pyjama

Non-Indian—
National equivalent."

I do not know in which dress the President
will participate in the Swearing-in-Ceremony,
but I do know that my national dress, as far as
Bengal is concerned, is the dress which I am
wearing here. 'Churidar Pyjama and Achakan'
is not the national dress of Bengal, nor of the
Malayalis. Now. it is very important. Why,
Sir, in these things, should it be stated like
that? Do we have only one single national
dress or do we have other national dresses for
the Bengalis, Gujaratis, Malayalis, Telugus,
Tami-hans, Assamese, etc?

MR. CHAIRMAN: When you look at
Parliament, you see all types of dress.

SHRI BHUPESH GUPTA: Then, Sir, I
would like to know why thia kind of slip is
sent to us? We are not just to be browbeaten
into this kind of particular dress.
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MR. CHAIRMAN: That will do.

SHRI BHUPESH GUPTA: I want to know
from you. It is very difficult for you to say
anything. What I want lo know from the
Government is— whoever has issued the
invitation— whether we are entitled to come
in our own national dresses, whether as a
Bengali I am entitled to come in this dress.
Otherwise, we do not com. at all to the
Swearing-in-Cere-money.

MR. CHAIRMAN: Please sit down.

SHrR1 BHUPESH GUPTA: The Gov-
ernment should know how to treat us a little
better in this respect.

SHri FARIDUL HAQ ANSARI (Uttar
Pradesh): What is the position? May 1 know
whether people wrn do not wear 'Achkan and
Churidar Pyjama' are allowed to participate in
the function or not?

MR. CHAIRMAN: That will do.

SHrRI BHUPESH GUPTA: For instance, t.
Soviet citizen can corue wearing Uzbek dress,
or a British subject can come in the Scottish
dress, but we in India cannot come in the
Bengali, Malayali, Telugu or Tand.' dress.

MR. CHAIRMAN: That -will do.

SHRI N. SRI RAMA REDDY (Mysore): It
is all the more important to everybody in this
House, and it should be made clear. This dress
has been prescribed and the doubt has arisen
in the minds of several Members on this side
of the House also,

SHRI
replying?

BHUPESH GUPTA; Who is

MR. CHAIRMAN: The way in which you
appear when the President addresses the Joint
Seesion, in the same way you can appear even
now.

SHrRI BHUPESH GUPTA: Thank You.
You, Sir, as Chairman of the House, should
direct that this slip be mwithdrawn.
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THE APPROPRIATION (RAIL-
WAYS) NO. 2 BILL, 1962

THE MINISTER oF RAILWAYS (SARDAR
SWARAN SINGH) : Sir, I beg to move:

"That the Bill to authorise payment and
appropriation of certain sums from and out
of the Consolidated Fund of India for the
service of the financial year 1962-63 for
the purposes of Railways, as passed by the
Lok Sabha, be taken Into consideration."

Sir, in moving that the Bill to authorise
payment and appropriation of certain sums
from and out of the Consolidated Fund of
India for the service of the financial year
1962-63 for the purposes of Railways, as
passed by the Lok Sabha, be taken into con-
sideration, may I say, by way of introduction
that, in one of the Demands, namely, Demand
No. 16—"Open Line Works—Additions"
there has been an unavoidable alteration in
regard to distribution of the provision between
'Charged’ and 'Voted' without, however,
affecting the total provision under the
Demand covering 'Charged' and 'Voted'
together. This was one of the points raised in
the House the other day. The provision for
'Charged' expenditure has been increased by
Rs. 10.73 lakhs, with a corresponding
reduction in the 'Voted' portion. This is also
indicated in the addendum which has been
circulated and the effect of which is
incorporated in the Appropriation Bill.

I may make it clear that there was no
clerical mistake which is being corrected. The
increase in the provision for 'Charged'
expenditure, under Demand No. 16, from Rs.
8.50 lakhs to Rs. 19.23 lakhs, that is, an
increase of Rs. 10.73 lakhs, is to cover the
payment to be made to a firm in satisfaction
of Arbitrators' Award in respect of a supply
contract entered into by the Ministry of
Works, Housing and Supply on behalf of the
Ministry of Railways. The outcome of
the
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[Sardar Swaran Singh.] matter under
arbitration could not be foreseen earlier. The
receipt of the Arbitrators' Award and its
acceptance and transmission to the Railway-
Ministry by the Ministry of Works, Housing
and Supply, are developments subsequent to
the presentation of the Railway Budget in the
Parliament on 19th April, 1962. This has
necessitated accommodation of the amount of
the Award pertaining to the Railways, namely,
Rs. 10.73 lakhs as additional 'Charged'
expenditure under Demand No. 16, requiring
additional provision, since the 'Charged'
provision under this Demand earlier was only
Rs. 8.50 lakhs. In order not to increase the
total requirements under the Demand as a
whole—that is, 'Charged' arid '"Voted' taken
together, a corresponding small reduction of
Rs. 10.73 lakhs has been made from the total
provision of Rs. 358 crores, approximately,
under "Voted'.

The question was proposed.

SHRI P. K. KUMARAN (Andhra Pradesh):
Sir, the Railway Administration have been
observing economy, I think, for the last three
or four years. In actual working these
economy measures have been applied mainly
to two aspects. One in reduction in the supply
of tools and spare parts for loco and running
sheds and maintenance sheds where these are
mainly required. This lack of supply of tools
and spare parts has been affecting the working
of the railways in a very bad way. Today in
many *of the loco sheds what is happening is,
when an egine is to be prepared for a train,
they find that a plug or a nut or a bolt has gone
out, and in order to replace it the stock in the
store room is not available. So, they simply
remove some parts from the next engine and
put them on to the engine Which is currently
required. Like that what happens is, when a
second engine is required, the relevant parts
are removed from a third engine and put on
to the second
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Sine. If you go to any loco shed, you can
easily find out such engines. They will be
coughing and sneezing through almost all the
joints all over the place. When these engines
go out on line, generally in many cases they
fail. When failures occur, the drivers are
charge-sheeted and punished.

When such an engine failure takes place on
the open line, naturally the train service is
disrupted and the train is delayed; and not
only that particular train but other trains also
are delayed, and punctuality is disrupted.
These engine failures are generally due to the
lack of supply of parts, but the staff are being
taken to task.

Similar is the case with tools also. For lack
of proper tools the work which an ordinary
fitter or a boiler attendant can do in one hour,
for that he has to take one and a half hours
nowadays. Like that man-hours are also being
lost. In the final analysis this economy
measure is resulting in more expenditure.

Another aspect is non-filling up of vacancies
on the railways. Of course, recruitment has.
started, but for the last two and a half years or
three years vacancies have been piling up with
the result that when the employees want leave,
leave is not sanctioned. Weekly offs are not
being sanctioned, weekly rest is not being
sanctioned, and they are forced to do-overtime.
For overtime, of course, they are being paid. If
the amount of overtime that is paid is taken
into consideration, in many cases we will find
that it exceeds and in fact it is far more than the
amount required for employing the extra staff
necessary for fulfilling the work. Generally this
understaffing is the main cause of accidents.
For example, when a driver is made to work 17
or 18 hours, which is nowadays normally the
practice on many goods trains, his mental and
physical faculties fail. When such exhausted
people are on duty especially in the small hours
ot
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the morning, sometimes they fail to
understand the significance of a particular
signal or lack of signal. It is in such eases that
accidents take place. Of course, in the accident
reports a large number of accidents are attri-
buted to the failure of the human element, but
the reason why the human element fails has
not been gone into. I think the Railway Board
should appoint a Committee to go into this
aspect of the problem and find out why the
human element fails in a large number of
cases. Especially in the matter of collisions, |
think 99.9 per cent, of the accidents are
attributable to human element. By failure of
the human element what I understand is, that
it is due to the igross negligence of the
administration in not arranging relief in time
and hi not appointing the proper number of
complementary staff to run the trains and do
their normal duties so that they do not get
exhausted. Accidents generally occur in a fac-
tory. II an accident takes place in a factory,
perhaps the concerned worker and also that
part of the machine which he is operating may
get involved. But when an accident happens
on the railways, it becomes a national
calamity. Sometimes many lives get involved.
These accidents can be avoided if proper tools
are supplied, if proper spare parts are supplied
and if a sufficient complement of staff ia
appointed.

[THE DEPUTY CHAIRMAN in the Chair]

The so-called saving by reducing or restricting
supplies and reducing the number of people is
completely wiped out by a single accident so
much so we find the Railway Ministry coming
forward every year with Supplementary
Demands for Grants. I give you one example.
Recently, in the Rajah-mundry loco-shed a
fitter, Mahankali by name, was crushed to
death underneath a broken crane. This
happened at about 10.45 or so in the night.
This worker should, have gone home at 17.00
hours, in the evening. But he was found dead
at about 10.45 in th«
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night. The day previous to his death he went
home at about 3 00 A.M. Even on that day he
should have gone home at about 17.00 hours.
They are being made to do overtime up to
10.00 or 12.00 in the night though the over-
time is booked only for one or one and a half
hours. In this particular case the accident
happened because a particular supervisor in
his anxiety— he was also doing overtime—to
finish the job early wanted to lift the running-
board fixed on to a 170-ton engine with the
help of a 5-ton hand crane, so that the board
could be pushed in. The crane broke and the
employee died. These things could have been
avoided if the number of staff was improved.
The work goes in arrears simply because the
number of staff is not increased.

Another wastage on the Railways is in the
matter of coal. Nowadays in certain cases, of
course, second quality coal is being supplied to
the railways. But sometimes they get such a
bad quality of coal that when they are put into
the fire-box, they become a sort of pulp and
instead of heat, more smoke comes out of this"
coal. In such cases, a large quantity of coal is
required to maintain the steam. Another thing
is this. When spare parts are not supplied and
when the steam is leaking from the engine,
more coal is required. Thus, the purpose of
observing economy is being defeated. In the
loco-sheds it is a practice to employ
contractors for collecting and then removing
the cinders. What is happening is that these
contractors generally remove large quantities
of coal covered by cinders. In Vijayawada
loco-shed alone, there is, on an average
pilferage of 20 tons of coal. The position in
any other loco-shed is not different.

Detention of trains is another reason why coal
is being consumed in large quantities. When a
train is detained en route the fire cannot be
dropped, and until the train finds the path, the
steam should be maintained. The | Railway
Board nowadays is worried
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only about a few express trains and some link
goods trains. Nobody is worried about the fate
of the other trains. Many passenger and goods
trains are delayed for hours and hours together
in almost all the sections. A train which is
scheduled to reach its place within nine or ten
hours takes eighteen, twenty or twenty-two
hours. These extra delays cost a lot of coal
and the purpose of economy is defeated there
also.

Appropriation

On the construction side also, planning and
execution do not appear to be intelligent and
proper. I will give you an example. I think
that five years ago, Pasivedala a flag station
on the Southern Railway, was converted into a
block station, a fully interlocked block station.
After construction, the Railways discovered
that the conversion of that flag station into a
block station was not necessary for the
maintenance of proper transport. Again they
spent a lot of money, dismantled the whole
thing and converted the block station into a
flag station. The station was converted into
block station by spending more than Rs. 3
lakhs. And again, for dismantling it another
sum was spent. The result, I think, is that
more than a lakh of rupees would have been
spent by the administration for nothing, giving
allowance for the parts, machinery and
instruments which might have been recovered
and put to other use.

Recently, I came across an instance at
Bhimadol where the administration decided to
construct a cabin. Half of the cabine was
constructed. Then suddenly the engineers and
the inspectors discovered that if the cabin
were constructed, the visibility of the signal
would be obstructed, and the construction was
stopped. There was another instance at
Guntur. This also was reported to me. A cabin
was planned and was constructed. But after
construction, they discovered that the block
instrument could not be installed; even if
installed, there would be no moving space
for the
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operator to move about and operate. If these
elementary thing's are not taken into
consideration before planning and

constructing anything, what is the use, and
who is responsible for these losses? I do not
think they are being wilfully neglected, but a
certain amount of proper care has to be bes-
towed on such things before spending such
huge amounts on these things. Such examples
can be cited in good number. Railway
performance should be improved but it cannot
be improved by observing this kind of
economy. It can be improved by making the
Staff do their work properly and efficiently.
Their duty hours should be limited according
to their capacity. The time should be actually-
according to the roster. At a few way-side
stations, I have found instances where relief is
not arranged for the station masters for days
together. Day in and day out one man goes on
working. Because his house-is near, he is able
to come and go. What happens is that
sometimes they fail, but when station masters
or drivers fail, accidents definitely take place.
Even yesterday, in reply to a question the
answer was that vacancies for station masters
and yard porters were not being filled. But
these vacancies are very important in train
services and the Railways should take
immediate steps to fill in those vacancies and
normal working hours should be restored to
them.

And as for the workers, apart from the
increased facilities, even the existing facilities
are not being properly given. On the railways
now it has become a practice, almost a
system; so much so nobody knows in how
many cases the Payment of Wages Act is
violated or the Factories Act or the Industrial
Disputes Act is being violated; illegal
deductions from salaries and unauthorised
deductions in payment of increments, etc.
have become a common factor. Now I come
to the EL.R. staff and I think from 1953
onwards the Railway Board has been issuing
circular after circular to
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the @ Proper enquiry should be conducted and  the

casual labourers and the extra labourers, if €Mployee concerned should be given a proper
they complete six months' continuous service, chance to defend his case. ~ But on the Southern
should be treated  as entitled to C.P.C. scales Railway, I do not know why the Administration
and given the same, but somehow it is not being aPpears to be rather shy of enquiries. A
done and I do not know whether  secretfumber of station masters, coupling porters
instructions are also issued along with the and yard porters are removed from service
circulars to see that breaks are caused insimply under the said Rule 149.  Sitting in
their service, that there is no continuity of service their office they decide that such and such men
in the period after the completion of which they should have been responsible for the accident,
become entitled to C.P.C. scales. Somehow the and instead of conducting an enquiry the order
inspectors or the other authorities see that their goes under Rule 149 removing them from
service is broken every now and -then with the service, ~ because  the  President  has
result that casual labourers who have put in delegated his power to the General Manager,
service for 12 years and 13  years—thisand the order goes saying: "You are removed
applies almost to all railways—are not yetunder Rule 149. I do not want your services".
eligible to the C.P.C. scale, to which they are And the matter is finished like this. The dele-
legitimately entitled if they put in six months' gation of the powers exercised under Rule 149
continuous service. This is a defect whichto the General Manager has been done, I
should be Temoved. They are not athink, rather thoughtlessly, and I hope that this
few thousands; they are nearly 2£ lakhs, all the delegation will be  cancelled, or the
railways put together. I want to tell the Railway Minister should exercise his powers
Railway Minister that almost all the labour- of judgment and rule that Rule 149 should not
protective Acts are being violated on thisbe resorted to by the Genera] Managers
Railway. Of course, there is the Railway Act of until the matter is referred to him.  Some such
1890 and there is a clause—71D or so—which step has got to be taken, because instances of the

says that when the hours of employmentuse of Rule 149 are increasing on the Southern
regulations are violated they are to be punished. Railway.

But [ have not seen the administration or any
railway officer being punished for violating the
provisions of this Act although, on an average,
the running I staff on this Railway are now work-
tng for more than 400 hours in a month.
So a stricter supervision over the working of this
Railway is very necessary in order to improve
the service as well as to make the staff do their
work properly. The threat of punishment and
other kinds of intimidation cannot improve
their work.

the different Railway Administrations that

Thank you
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FEATT FIN TF §W AT WA 4%
qAT |

gaaTdl § aga-ar aw gt i
waw ¥ gAY ¥ o fv oW A 3fz
FLAT 45T A9 § [T I8 8% 781 (6
TR LR oAg WE AW H ar & r
qear £ fo wefir t@F § g8 &
o7 aF Are # w8 o gz i g € 0
fas warwsE F1 g &7 W fEar
A AE Hafz Wi gE &1 q8ue
St GHWT BAT W FIST AT § IHA
A AT TA-AEAT H FE HrAaT,
ara TE gar & 1 0835-38 & WA
Wz s faa 6 qt w5 dEa
T F q F Yoo ufgma #v Az
gt & avw wiw F7 2 § 33y wfrma
#Y afz g¢ &, Fiafoai & |aF & 9y
wfara &t afz g€ & oo W W 3w
yearfaa 3fz #1 &g @< W W I
FY 259 97 IHH, HAT T AR T W0
s fr swfaw & wus (9s i
1 € 3fz g€ & | 39 9 Wy ARt
7z T Fax § s R o o ®
W LY 7 GF O w99 &1 3fg wE
Fr & A1 ¥FT I 6T 93§
% fad ¢ o 4% wfv fravde @ &
w12 % gfa grfr | v wfafom dem
wTEERE & WE ¥ W A a1
& ar qar e f i 3w ¥ dEe
FIHH AT T AT T T
mify 78 2 wEd # meard foae 0%
[ At wiEw ardv F A/ o o
far it s war 71 4% wfr fowr ar afz
g1 oww & A # (5o frenieT &
wigw g o fas ¥ 79 @ wfy w=
a1 afa gt @ 1 o7 wiwel 7 d|w &
wrw g ® fe gyt & wiE W wng

[ RAJYA SABHA ] (Railways) No. 2 Bill, 2844

1962
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g At worer F W, 9F W F 96
aar Farfat & a9 § s afg g€ &
gat gafay & fas o¢s afres
afe & s 5 oz 77 ¥ afg aga afaw
gf &\ ar T fog gr & fF =
fufeed & agg  d=amw w7 @
frae % W3 & gy & fai a7
afz v § # saEfs areiw =E
uferar ¥ &Y 7 wre-der 7 3 vw gafa-
efier 39 FET 9 W & 9T | wAwar g
fr oz aga swET wErer & faar
TET & afew 78 WIS T F ATAFE |

tF & fagare & arq @rq SRy
7z T fasre For gnm oo e
STHEAT WAl @ ar {6 gur are ot
FF & IART DA TFAT FL W BH AT
#t arey £ fF 2w & uw uw i
F ¥=F Fr gfaar ogwd ar gw 9w
gfaar #1 qg=r § S wrwE w@
gra & 7 gWw ae€ % { wo. ¥
FEIT WA FF foar &, g i ¥
33.58% T w4 w9 far § A
FATET § o .53 T FI G0 A 5 &
HIT TH ST AT H FTE ) Ty
7z faa Zwar 2 fe gv safaha § 9
FT TFAT AT FEAT ATET & | WOT AT
fr quy @ F Hg  HAgEE W F
gt g1 g QY Wi geEie
Fq A e 41 | QY wfwee &
TryEae F3 a1 e g fafeEe
g7 977 Fiee HIET T A & FRATE
2 9% g e fr dfcw § R8¢
afeme @ afa gd, @ifer ffed ¥
R ufera % 3fz gf 1| @F wi=nfa
% fod frare-eaw, oeqare, =41 &7
ferer % fordt Forerrerar w1fz @ o gopardiee
wfas wram ¥ gu § fomdr wg fag g
g & aw st oft & wa famr wy



2845 Appropriation
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& w7 AW afedi 7% | @ 9w
IART TEW ® A A% foF aaEwar
T Y AA ArEEawar g 0 ¥ )
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[t wriT ar]

T qE F A w1 ogyar fageied
g @ ¥ o e qgmn & @i
AT WIT CHATHE T4 BT AOT TG
F fag confaw wwar g grr ) fer 7
qagr v {5 gfeemi &1 gt gz &1
2, gawr e frmrsmar g e
4 @ g1 @ 39 A% 99 & 37
GT 3 &, TY TAMN F6T AR
¥ o 3% & | OF aga a2 fagig § wer
¥ e 7 AAEA A A1 A 2, e
afzai ¥ 2419 3T 9, I w9 G F
FEFT FE 91 W1 §9T g F A
HIT 1< TFAT FLT, FSA, FAFT A
T 430 | T GG X W94 2@ &1
frator wgeagqui & WTTE g gt
adY, TweT w6, et af  fET
o &t fFar 7 oWy IRl UF A6
qarer &, w v fadei § w7 faard
# A feT w3 & safaae s,
AT ST W I A 8 1 F
Ty W FAE, T I CIEILIRE
i yw A AT ) s 3 gt 2 E
Ay #, 7 famed & A qaa § A fox
g9 &T Fer T a1 Fgr gAMAT,
a2t darfas gaw fawy & frofT g
T AITT OF 54 G 9T 95 297 |

duw, ¥ WO WA W AR F
Sy ree g fF W agd & el g
wur & fr gt =1 st g aules
& fowfae # fogr mov & a7 wovaa:
qEfiez w1 w1 | # af

gwErET

=t ooz aveit (Fazre) o gy
Gt ¥ 7w &, swETIA A |

wit farwerwre werereret Wiy
(weqwdw) : frwra Yed wre wm
& g oar

LR S T
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=t AP A ¢ T AITHT AT I
HIT F AT AT 47 | AT qae
F a1 fr gt arg adf w4 af
g7, ¥ 39 e w AT § 1 gwh
ara & 7 T AR g g o
o wae F oeqra faemr € fF
FHTT ¥T6 AZT TATAT WET €2I9T &
fooay ooz & =% wWEadT @A
qzar § 91 Y waw § Qe gar
& | F 7 wwwan fs qfioz 51 w00
ot § wifs gefideet & waw A
fommr FtE smwr &% g s g
g% i &7 W ag ;o A fewamqr
AT WY FET Wl AZ FTOT AEGT AGY
57 & % war wg of QFe Furg
TFHFT A7 4 "AEAE® | W A,
@ E, TN TR {sle ® faT
werg |, (e AT A T A Ly 92
FOY FEAT STITE A ¥ Y2 HOH
7T ¥ g1 § | caffaaa afaw &
ART & 3% (o v % oy w2 fafesa
2 T FT & MTIE TR Y A2
faigag & orom & & AT AL
il % oo § 9% AT 8 vy w2
®H FIA H AT 3o IT HH FA
a3 7 s i o afead g
Ft F1# T wfyerd F, O e gt
g I ag T FAA w A £ 7 witE
ar A% g A aft we A fo 2
a4t art & f% s afemfai 8 Faa s
3w FTEFETAT 7w (o & vy
fFamu g 1 g amased fis
¥ et (A1) F T899 ¢ # a3
fafae fvar gar & o e w15 &
F7 WY 9qvar g fagqr and, 41 I
fsrer ga% & Fav ¥ Tt # agar &
THHT &F AT HAF AT AT 1 WX
feeft ST &1 qaw OF TATE A
U 2% & fag 3% #7 svar fear svar

§ | vk 9z fag @ & fr s WY
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A faar arar g, @d foar
AT B 41 399 § 3@ & v o< faar
AT g, 98 gaiaq faur wwar § @
IAR! E5q B FRAT A WBRE T HL
G T woghr a0 F 999 T KT ER |
AT OF §9F 99 B T A AT ]
ST QA faar WraT § 9% agA @
frre v feramaT 3 1w a@ @
ootz F AYC ¢ Ww sged A
X4 G%g 1 N qiaFq frar g 7 3%
AREZ U 3

w17 297 % gare ar faaar wd
0 #1 g 99 gd 99 fuaw 5%
arit agrAr § e gn 3 w=gr
q 91T 97 9%, TAF FT 9% 9 9iT-
ST FT AE | WG G AR A T g
fF 7 WA A SSiaT T &9 A
T F2A | A (L3R BT AT A9 A
& wg # @ qr 1 IR A e
% uz 7a1 91 P 2 @ 19 79 & g
a7 fEy | g 71T 9% 54
FFAT BT qEA O eftare A g7 fam
qr | IFIA qg A Ty 41 fF o T
v+ Feraw aff faad aq as 7§ &9
® =heiT faadr ofed | 9% 77 fag
g 2 1% wga 7 9eg A7 fania 29
s areEsfaId i ma i oy
3 Py senfas & fed st
e OF @ & | §99 29 4% auwy §
fir ot Fertam faer e fea ovar § 2
faegs s & | A av AvdT 9T
/AT AT A AT, LARR F WA T wHA
fer far q1 /Y 1 gy P qr 398
w1 Y mee @ TIAT 2 )

uTH ZURT AT WOH 39 3w #
TITEAF FH FAT 0T qIC I% fAg
a7 AWAT Fr {6 wE gW OF 9% ar
fafaegt & w9 A @1 ¥ § agr
FEE TT% G dg AT AT AT H AT
) gt 5 o i far wegw W #
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o wi IR feq g & Qe
T s s 3 faar fewz arr A €10
§a 9, wqiq o fewe a9
BT AFTAT IFT gW AT BT AT G AFT
"5 § afew gA9 AW FT AFEW
FA € qATaq g9 HF 0T FT 49
Feeq g1 ofrar & fF o @or faar w0F
¥ W ¥ aven w7 § 39 Qe oA
A T TF g9 daF ana aR
7 fadll g & W7 AwAT FW B AT
e § 7oz 7 7Y )

FGRUIE G L e G (L S 1
2 & znt s oft grao o 97
aiqr & g% forg 398 T aea fear
STt IR | 59 4 AT AREAT Tfed
f& za grd e & /T A aad
@ ww § vaw fag wEmaRg
g E W g Nl W
@ N WA FE@ IR HET
ST qF §7 8 awedr Wi )
ot genTr awefal &1 g«
W awg o  wwd frwwr Wt
NI AT AT GEAT E | & AN
far ez qanfindi & g9 wwm T
gr2 X § | W & A0y 7 5 qetaat
w7 37 § Porr®y Tord Forwr 1 w9 wadft
¥ AWTEwT gy e § ) g A ¥
SRzl I gart weRrd wA AT avata
#rrr raft w0 § fordr gt 393
fRT T TTE T W THRA TEA
FIAT GTAT § | F FF fF oW T A6l
[ WYL TRT T qF Tereq ¢ i Fr
F1 AT FOHTE FAATAT T AW W
& F1 9 P iy T 9 UARE
fpar @t mifs g@ a7 @1 g sfa
fRz &

W T T3 W agT ML TG YA
fF W3 sdad o wferd aga
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[ wzre 7]
qefaat frar w7  fomy W@F fawr
W1 AGT AT G F ) wAHAT F ErL
{ Afaw 5w T aafa 7w g
F wavasg F 1 fo qafwi & ae #
qirT gaen t9q afawrimt ey
AR HT § I N IF wo A AW
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& | & Feomvgw for wrat & Fdr sty o
@8 ifmiaimag ) F awmar § f
T AT (501 & 72 3 &, 579, 9T
& o T 2 f S B

& A av Farmary & Fr s sasr sy
sl 3 arfe Yo Forer soer 1
T FT AT AT FHI ZT IH HT
# 57 WAl F 909 1 fawr #T wwda

& eare AT 9rfgd W garer =iz
g I=4 § f wafaar Sifr——wafimt
FCAT AAL FT #T F—AfH -

®C g A e s g v gaad
T GTET TR S0 T |

: Fe =Pk o & — SHRIMATI DEVAKI (GOPIDAS) (Kerala):
TH FL AT AT FT r =T | T 5

o 'T T & - W ﬁTfrj-T l Madam Deputy Chairman, I thank you at the
W FHARLT AT AAFL SITTAR 7 outset for giving me this privilege to speak, but I
&5 T FAT & AT 9 s 7 wret- feel that I ought to have got a better chance as a
9T & 9T % | FfE o Tadr W""‘i new entrant
EFEFIT I AL TS E1ATEAANTE & A1 Tup DEPUTY CHAIRMAN: You were absent
gt faana g 7o § o7 53 9@ from your seat.

far st wwET 20 SHRIMATI DEVAKI (GOPIDAS): I want to
speak only on some of the local affairs in that

Frear i .?l ar - f small State ot Kerala and we feel that it is not get-

' 8 i ting the consideration that it deserves. Now the

W e | Kerala State is always termed as the problem State

and still, after the First and the Second Five Year
Plans, it remains as a problem not yet solved.

‘ﬁ"ﬂ{l’iﬂm ¢ § wyqr §nyop Considering all the problems there, the
, - - unemployment problem is the most important one
psidhatl A A et q.'r and to solve that industrialisation is the only
A TF A1 #r AT Frera HTEATE possibility. It is admitted; that the railways play a
ST 2917 977 97T 5t g9 @ar 7 very important role in the development of
= 3 : &> o ms industries. Unfortunately, the development of a
g- d I 3w A1 FAT & wAl ¥ AL proper railway system in Kerala has, all the while,
I AT 4 %;" | ﬁ'mf & been completely ignored. Even the existing one
WL ZH I AT T e i TAT ar that we have is only about 550 miles of railways.
SRS w = . . Thatitselfis a haphazard growth . ..
s o 9 44t R mn g ) TuE DEPUTY CHAIRMAN: The H d
. ens o= HE : The House stands
) i Wﬂ’iﬁt’: " b ?ﬁ“ adjourned till 2 P.M.
ST EHTT HIW ATEE F AR T O
FTF F7 g 91 & 5 T =7 @ feelr
@ @ af 7 o=rd 1 gmt g
FAafoAt & Feq g1 ST
X gl ] H-T-ﬂ' ..g & a g‘ fr 3 The House reassembled after lunch at two of the
LA TE TRATTHLA & AT FHE T lock, THE DEPUTY CHAIRMAN in the Chair.
R &1 | IF W a@ ;W W FA
wifgad @fe 79w w0 oF 4% w7 A
FHEAT A GV 1 TF WRT ¥ AT T T
o AT do 3¢ WME  LEER &
2,0%3,80,4%,000 WTXAFT AT HT TE

The House then adjourned for lunch at one of the
clock.
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SHRIMATI DEVAKI (GOPIDAS): As 1
was  saying when the House adjourned

for lunch, Kerala State lias only 550 miles of
rail road in all and that comes to only 3-3 mileg
per lakh of the population, as against 3'3 mileg
in the rest of India. Of these 550 miles
only 156 kilometre* " were constructed during
the First and Second Plan periods. Even on
this little bit of rail road, we have got thg
most neglected and careless service; 1 am
sorry to say that. A portion of this is alsg
metre gauge. 'The oldest and rotten  bogeys
and engines are used, there. We feel that -what
is rejected from other parts is being dumped
there. The paints are not there and there arg

no proper latrine  arrangements, even in
the ladies compartments. The doors and
windows are unserviceable. The wholg

thing is dirty. Nobody cares to dust the seats
even in the morning when the service begins. In
the rainy season the roofs of the carriages are sq
leaky that we are forced to squat inside with
open umbrellas. There Is no consideration even
for the increase in the passengers during
week-ends, vacations and festive occasions
so mmuch so that passengers are finding it very
difficult to travel in  those trains.

SHRI DAHYABHAI V. PATEL <Gujarat):
You may add also, at the «nd of a Parliament
session.

SHRIMATI DEVAKI (GOPIDAS): I feel that
especially in the night services more spacious
bogeys are to fee given to the ladies in the
third mclass compartments.

At this stage I would like to congratulate
the Ministry on having given some additional
facilities to the third class passengers. The
introduction of the sleeper coaches is one
example.

I have to bring to the notice of the House
that Kerala offers tremendous scope for the
development of railway

[ 10 MAY 1962 ]

(Railways) No. 2 Bill,
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lines due to the numar«us products that are
being expected from there, and also because of
the innumerable places of tourist attraction
there. Our State is supplying about 70 per cent,
of the total production of cocoanut in India.
Out of the total production of 32,000 tons of
pepper, Kerala alone supplies 27,000 tons.
The most important plantation crop of Kerala is
tea which is the principal 'foreign
exchange-earner. The cultivation of raw
rubber on plantation  scale is undertaken
almost exclusively by Kerala. In the whole
of India, Kerala is the sole supplier of rubber.
And as we all know, from time imme-
morial, India had the monopoly in the supply
of cardomom to the entire world and as
much as 50 per cent. 0/ the total yield are
coming from Kerala meets 96 per cent, of the
total requirement of arecanut of the whole
world is met from Kerala. So also Kerala
meets 96 per cent, of the total cashewnut
requirement of the world. Lemon-grass oil
is an important dollar earner, since it is
in great demand in the world market as being
the best oil for the manufacture of perfumes
and this also Kerala exports. Besides we have
thorium and mona-zite and such other minerals
that are very important in the present atomic
age. These are the things that we have got
to export.  Besides, ours is a deficit area for
food.

2854

THE DEPUTY MINISTER IN THE
MINISTRY ofF RAILWAYS (SHrI S. V.

RAMASWAMY) Monazite is not to be
exported.
SHRIMATI DEVAKI (GOPIDAS): As

regards food production, our State is deficit
and inside the State we are able to produce
only what is sufficient for 5 months. For the
rest 7 months of the year we have to depend
on what can be got from outside. For that also
railway facilities are very greatly needed. In
spite of all these things, the railway
construction there is still remaining as it was
before the Plan period.
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FShrimati Devaki (Gopidas).] There is a
great demand for the extension of the
railway lines to different places. The line
from Ema-kulam to Trivandrum is there.
The portion from Quilon to Trivandrum is
the fresh line that we have got. There is a
demand that this line should be extended to
Cape Comorin also. This demand is also
made by the Madras State.

We are having only one express service
from Cochin to Madras, so much so that
there is too much of congestion on this train.
We request that one more express service
from Cochin to Madras and back from
Madras to Cochin be introduced. Also an
express service from Cochin via Mangalore
to Bombay is an urgent necessity. Those
who travel to the North find it very difficult
to get accommodation in the Grand Trunk
Express and on the way back we have got to
get down at Madras and unnecessarily spend
a day there. If the G.T. Express is extended
from Madras to Cochin, that will be a great
help to the people coming from the South to
the North and going back. That will also
facilitate the commercial activities.

The doubling of the line from Coimbatore
has to be taken up as an urgent measure, I
mean the line connecting it to Cochin Port.
We know that Cochin Port had already been
declared as a major port in 1936 and there is
large scope for the development of the
Cochin Port. This port is also connected with
deep-water transport and it is on the direct
route to Australia and other countries of the
Far Bast. So the doubling of this line will
ease the congestion on the Bombay line also.
From Cochin these can be directly
transported to Coimbatore, Madras and such
other places which are quickly developing
industrially. This is a local requirement
which can easily be conceded. Well, the
increase in freight has to be conceded but we
are demanding more efficient and quicker
service. There

1962

is booking for the Quick Transport System
from Cochin but almost all the hill produce are
booked from Kottayam, and it will be of use if
this system could be extended to Kottayam.
This will minimise delay and unnecessary
expenditure. More goods wagons have to be
made available. Easy booking and quick trans-
porting of goods will facilitate trade and
blocking of money will be avoided and this
will help the business world. Ticketless
travelling can also bo-avoided thus adding to
the income of the State. During festivals and
such congested occasions more staff from the
leave reserve should be employed and that
way I think we can avoid ticketless travelling
and have more income.

These level-crossings have become a
nightmare to road traffic. I think there is a
feeling that the Railways, are considered a
Central subject and road transport a State
affair. If we can have co-ordination between
the two by means of a Road Transport
Corporation, I think, that will help to do away
with this anomaly.

There are ever so many complaint* about
pilferage of goods, more especially in the
Railway yards. This has. to be gone into and
remedied. There are so many complaints that I
personally know of. This has to be rectified.
Those who are travelling from Madras to
Delhi have this experience of too much dust
coming in. We have to find some remedy for
this too.

The main objective of the Third Plan is to
secure a rise in national income of 5 per cent,
per annum, to expand basic industries and to
utilise manpower resources to the fullest
extent possible. If we want to achieve these
main objectives with referenc» to Kerala, I am
sure industrialisation is the only solution. If
industrialisation is to come about, railway
facilities are to be given. When we ask for
heavy industries, the answer is that there are
no transport facilitiecs. When vve ask for
railways, we are
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told that there are not many units of heavy & f& = 4% i k3] fera S, FaifE

industry. If we want to get I’I‘d. Qf this anom:flly We ey arer B Fiet g TTFT th-{ 3
must have more railway facilities. I have, in this

connection to say that the metre gauge system is o7 qoATS TE FL 2 % | TR
creating a number of difficulties. Kottayam is the & forf, wre(= &7 72 W10 & (% TS

main importing centre and all the hill produce P - -,
comes there. From there everything has to be taken A AR, W A E SRkl %:' e

to Erna-kulam and then changed on to the broad & @t & arr i afear % Wla—',

gauge. So much of difficulty is being felt because alwa o T9T T2 W 7S 2 7= e
of this metre gauge system and in my opinion it 4 -

has to be scrapped. The Kerala people always think Gl feg s A s a‘_ Sl ‘LIE &
that their case is not being considered at this srppfy, Fra-w s & HEMEAT FM 41

farthest north because they are in the southernmost T ‘1—@7” = aq Ty =R
end and the capital is in the northern end, that their o q, X o

case is not being heard and even if heard, nothing FTA | OF 7R AL A T F PR At
is being done. This is how the people are thinking 7 &fefadmr 7 w7 7 #7% %q'f. Th
and this is being farmed by the Communist Party _ . sferTii T m%mm e
there. I would, therefore, request Government to I WD e 5 : A e
take note of the difficulties of the tiny little ¥, Fifen w& Herd AT @ A
problem-State of Kerala, rectify the defects and HEBT Gr3a A7 24T '?.:FITT? Zrm 72 fE
give us an opportunity to develop. I - . =
) Az ¥ weSr A1 W, AT WA
ot o Vo (wor w39r) 9T gy avy qd gW wiRE v el
AT Fy TR, dws A AAAT A gor i g | 0w ATE AT fRARa

& are #H—A1 F 700 Far-raw ®oward
s F AT e i 7% g s
QAL TG HAT F——FEAT AT 7
SET A TATIZ F1 FHATT &, 290705
GT3T &1 FATIT H(W IATHZ EI AFATE
A ZTEE ¥ LT & B AT 57
5T F; Aiwd 5T IHFT 78 7w
WIAFZ F7 70 § FAAT 47 24T FOHT
B T AT E R A T az aw g
N IfEwer ATEE FIT AT AR
grar, zarer 3fzwir frforer gmm 2,
AT AL 2, TZE 7 A0 Fo Fre0
FEAT, AT A 7, 47 ar Zade ol & v
ART #, T ITAT |

WY, WE A TN AT A 2,
A & oA ¥ 59 AN T AT
T ot AT are ga <o i wiir A
242 RS.—5§,

i Ty Fa Arer w0 3 7@ £ AL
HYF O ZRTITE AET &R AL A ATEX
T s Ay fE a AT g
o Tl @snT ¥, 790 H, e
o AT 3 AR A | A AT et
% o A w1 sforn g 2, aE
1T Z{EE ST AT G T 4 AT
oy Ford are are Zfmam fom s &,
qTT A HORTT 3 AT A AT Y,
Hfp F5 grars =g g 2 ) g
w7 Brir & sralE avna = g A )
gl Fﬁ? i oS A & e
¥ er T B AE STy A IR
Y At A, ¥t A= g e d o Ar
vy Femrditz @1 a0 @ & ool T
for amvrr 39ST FT FIW B, T TR
o7y ot e ST AT F OHT T@ N
& 1 Fpv. 30T faemnd TR R FIT
3 st arr Xy Ee fa gEe) A
FEorT | A Sar i Fn, ST
1 feedionrar &% 7@ & | &7 WA A7
AT A HERA T AT T AT gAT AL
9% a0 fF AE F1 TAF AT G
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[« fa<arm farz]

2, FI(F a7 gATL T A7AH Z; J(FT
ATFT AAT Z17 PR wwar & wgad
wafF 2zl i@ (=7 qaF =0fzq, 97 3@
AET UET A VAV | AT 34 fxoAry
fergeama & agT & 9131 ¥73 & Ay ST
A% 42 Az ¥ FF 7 [0 9147 2 AT
a9 3 IamT § fedepz dar 2 1 av
Faw & fad Foen a8 famr 2, 39 awg
7 g7 AT ag = FE WA E AT ;A
agi wz fzar s 2 v a2 so=a )
T WIT A 3T AZY, AT T R
211 =T Ag 97 aAET fF ag Ay §
#fr agi 77 wrafadi w1 w6 2, 72
ATATA  TZA AGF AFT THAT AR 2,
IR ATEAT AET F, FANEH IAFT
099 F7TF IAFT @R & fAr qu-y
(T, Yo-2o HT AT Fo-do HH FIAT
TEAT & AWt AT i fEAT H F owr A4
A% & | q7AT & f2AT 7 07 A7 9w
# faam g o 2T ® Ad moAaw R
T gatad are a7 (s Fv el
#1 M7 gav omafadi #7 wwE faa
femmz T 2 o7 7z e 2T 2
fF aea zawr a4 980 fgen,  wEr
FEl faem o Tom g wE 2 R oy
IR I B I VIR L I o A o -
iyt fraw Jua faaq 4, fam 25 )
qfwrmy oz T § 5 s wrafasi a6
FHA 9T F qEq0 A q7 ¥, TOF I,
A8l famar @1 F27 avamAr g1 F ) 54
aF AT 39 97 9a77 98 A, A0
Ziaare faeaa aw TE AW AT R |

fEr oo feem T ag g 2 fF
wEl UF g st 18 fedrera doza
TFAHE & HITET £ AI7 G0 9E T
&1 fedra o feqidae v1om gow1e
HTAEA (AT 2, AT ATTHT FTAT T AT
ANT ZA | ag a1 fzdeel § oF ar
g atgd | AR e T @

[RAJYA SABHA ] {Railways) No. 2 Bill, 2860

1082
fr ¥a3 § faaa fofrorr omod oo &
IAH TN HAT FIAT, AT HAT TLH,
AAT 34, TAT BAfaA 2 ) TH avg 9
E A AT AT T F7 A9 dF
T FZ FOZTA A1 7 THAT H1¥ Feale
TEN 7 T AT AE 1 vAEr £ A1
q9 AR 71 A0, 17 agT AvEA-
2Z ZWIT AT ZA AT AETIT F w
WY fReq T, g7 & 1 a2 Faa a1 %
g netafazad § g 21 % &
A FTH FAT FT AL I, F OFAHA
Gfaes & 21 v2r 2, St Z4n | aforey
7z AT 3 T A w e U WA
T4 g 19 & | 93 5% T 1 AT
fedrami 1 2T &7 aF a1 7wy a8
NI, A T T IEHT AT A wAA &
TET AT WA |

FE1 Fal WY ug A9 T oweE
fedfiom fedio & #1481 3997 97 4
Aera vAq W oqaEe fedwT § o
FATT FUAT FAIT AT ATAT H SAAgL W
F% w17 g1 | afz s A Fedram
i gare faeran & &1 &5 Frer Ot wrary
it fam #1E €wmaE AE0 &R | ARt A v
4 aA #1 ewm F s i
‘v 2 Fm ot afswafz s e
F1 samy” fedfma § sg & &t 37l
FZ ZY ¢ WV TAT A 2T, TF WA
W OE A AT & wEe i AT A
3aq 7 surar T faw awa § fe oW
1% & for A1 afeomr 7z gar 2 fw
are i FEAAT BT ST 24 e 97 98 &
IAFT FAT BT AT HFAT & W7 2T Wi
TR 9Y AT AT Eaq E, IRV
AFATA AT AT AFAT 2| AT AT AF AT
75 a7 & femafeedr #1 37 4@ F%
A9 TF TN W UM EAT | OF A
FAT H UF & A ¥ WAgd T4 &1

qifa, a1 wfzare 7@ grir o
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o9 § M AW FT A &
e § FgAT ATgAT g | HE qd FEar
T a1 a1 fF 39 g W Rfeeds g,
w7 qrE g g e ) @ ar i o
gy 2 fr atez Wy ow 2 & o1 0w wg
¥ 1 a1 gud 9g T ang | Sawr
qTez @TAT & A1 39 FY 9 qiw & HIT
ayg & WA &1 ) 9f o 77 g g,
ﬂwwﬁﬁrrwm,f_ﬁ'ﬁ!
He gyt § | & T A g W #,
F g 199 & ATAT IH WA H I6T
| 7 | 98 AT 1 OF FHe AT
ARMYT 3 wedl &, §99 a8l 97 FFar g,
39 agi ¥ At @ W gt F WA
¥ 7T Her g7 2 AT BaE 9T 79a
g fown & for 24 Faez @zt & &= =i o
HE] AT g2 9y & €97 7 g9 a1 W7
g WA 1 991, 9= oz ggiean
ﬁlmﬁmm%‘ﬁ,ﬂﬁ@
Hrr g & | i oieT 43 frez @ W
gL 9g WET &Y &Y, drgea g2 gt ok
2 1% @ @ &1é G897 27 ¥ wmar 2, ar
ag weaTAT & Agl wwar & vEr amEw
T W fE AE | oaEE W Sy
ar ara wwE § wren 8w e wr
Wmﬁ'ﬂﬁmﬁﬁ,m Sfrat
SITTAT 92187 4% & fF ava fer & wew
a1 3 92 Er A ¢ g e as
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THE DEPUTY CHAIRMAN: Mr.
Channa Reddy. Fifteen minutes only.

SHrRl S. CHANNA REDDY (Andhra
Pradesh): Madam Deputy Chairman, I rise to
support this Railway Appropriation Bill. After
the discussion of the Railway Budget, at this
stage I do not propose to make any detailed
observations regarding so many points. With
regard to the increase in railway fares and
freights, the Deputy Minister was pleased to
state that the rates were the lowest in the world.
Well, Madam, while making such statement, [
would request the Deputy Minister to consider
the economic situation of our country and also
the paying capacity of the common man. It is
also the lowest. Therefore, any increase in fares
will be an additional burden to the common
man. If at all there were to be any increase,
nobody would have grudged it or would have
had any grouse against it provided the amenities
to the passengers and the other things also
increased correspondingly. With regard to
amenities, well, much has been done. Many new
coaches have been put on the line. And they are
definitely more comfortable than what they
were previously. But the amenities provided to
the third class passengers still cannot be said to
be quite up to mirk. Third class passengers ara
stiU experiencing many troubles. Electric fans
are provided in third class compartments, no
doubt. But those fans are seldom found to be in
order and the conditions of the lavatories and
other things also are not satisfactory. Therefore,
Sir, if these amenities are provided along with
the increase in the rates, then the people would
be prepared gladly to pay. And what about
railway operational efficiency? Well, we need
more money to pay more to the staff but the
efficiency. I we cannot say, has increased; on
the
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other hand it is going down. Almost daily
occurring accidents bear testimony to this fact.
Moreover, in my opinion, Sir, this zonal
system also is in a way responsible for this
operational inefficiency—these zones are so
unwieldy. Take for example the Central
Kailways. Its jurisdiction is extended from
Bombay to Delhi via Hyderabad; it is a vast
area and not easily manageable with its head-
quarters at Bombay. Therefore, I request the
hon. Minister to reconsider this entire issue
and form small zones, and a zone is essentially
needed with Secunderabad as headquarters.
Then, I hope, there will be much improvement
in the efficiency of running the trains.

Third class passengers, especially when
they are travelling long distances, face a hell
of troubles. There is, of course, some relief
after the introduction of the sleeper coaches.
But the number of sleeper coaches must be
increased; there must be many more.

Now without taking much of the time I
would like to come to certain problems of
local importance. Between Hyderabad and
Bombay there is heavy rush, and the over-
crowding on this line is tremendous. The
Railway management also was thinking of
introducing a  direct train  between
Secunderabad and Bombay. But I do not know
why it is delayed. It is time that this train is
introduced as early as possible. At present a
passenger train is running  between
Secunderabad and Poona. Well it can be
converted into an express service and can be
run up to Bombay. Passenger traffic between
Delhi and Hyderabad also is increasing daily
specially after Hyderabad became the capital
of Andhra Pradesh, the passengers travelling
from Hyderabad to Delhi and vice versa are
growing in numbers by leaps and bounds, and
the two bogies which are attached now are
quite insufficient to keep pace with the ever-
increasing traffic. Therefore,
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it must be considered, if not a direct train
from Delhi to Hyderabad, at least some more
coaches should be added to the Grand Trunk
Express meant exclusively for Hyderabad, for
the people whose destination is Hyderabad.

There is one more difficulty. The
convenience of sleeper coaches is, of course, a
boon as far as the III Class passengers are
concerned. But in this Grand Trunk Express
only two sleeper coaches are attached, and that
too from Madras, and this convenience or this
facility is equivalent to negation for the pas-
sengers who travel from Hyderabad to Delhi;
they have to secure reservations right up from
Madras, and it is more or less an impossible
thing. Therefore, one more sleeper coach must
be added to the G.T., bound directly to
Hyderabad, and this is an urgency.

2882

With regard to construction of new lines,
well, our achievements are quite satisfactory;
during the post-independence period we have
constructed more than 3,000 miles of lines.
But when we look at it from the angle of how
many miles have been laid in Andhra Pradesh
or, for that matter, in Mysore, well, not a
single mile of line has been laid. In Andhra
Pradesh only doubling of the track has been
done. In Mysore also same is the case. Well, it
may not be a case of showing any sort of
partisanship to any part of India, but whenever
we advance this argument that the South is
neglected with regard to the construction of
new lines, the usual answer is: "Now we are
concentrating on those parts which are being
industrialised, and new lines are being
constructed to open those parts alone." But
there are places in Andhra Pradesh as well as
in Mysore where also industries are coming up
and these new areas have to be opened up. For
example, there was a line proposed by the
Andhra Pradesh Government to connect Gudur
via Nagarjunasagar with Kazipet, and
Nagarjunasagar is being developed because of
the big dam, and it has to
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[Shri S. Channa Reddy.] be opened up.
But that line is not yet surveyed. And
there is another proposal to connect
Kothagudam with Vizag. This is also a
very essential line; for the transportation of
coal to that area, namely, the eastern part of
Andhra  Pradesh, the line is very
essential. That also must be taken up at
least for survey purposes. Then the erstwhile
Hyderabad State  has proposed a line
which intended to connect Ramagundam
with  Nizama-bad. It is also an area where
industries are coming up and there are
greater potentialities for future development
also. That line, as far as I know—of course,
subject to correction —was  surveyed, and
it was also included in the Second Five
Year Plan. But after that we hear nothing
about it, as to what is happening with regard to
that line. Anyhow that line also is  very
important. Moreover, when the N.S.
Railway was taken over and integrated with
the Indian Railways, it was integrated with
an asset of Rs. 3 crores, and 1 feel that our
Railways have got a moral obligation to spend
at least that much amount in the erstwhile
area of Hyderabad, either in Telangana or in
Mara-thwada or in Karnataka. ~ This amount
of Rs. 3 crores must rightly go to that area.
Therefore, I will request the Minister to take
up these new lines, and as far as I can see, there
is no possibility of taking up these  new
lines in this year. At least they may be
surveyed in view of their urgency and
necessity.

With these few observations I support the
Bill. Thank you, Madam.

ot wvan fag (faere) o fegdy
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ot wrean feg . wHw AT 8 A
42 2 % Arasa OF AFE e 99
F A W owe gAwial & dm H
¥z qar g1 <@ & {% T s faar
AT, AT AT @A A FUA 1 {AT
ZIWAM) TFEAT WiHAC A =R
a5 7w fF 90 w3 g,
TAHI AR EAAN H FHI, 518 THAT
¥ %% { Wi IHHIEFENA q FI AT
FERTANT ZI, i w7 3q% §i=qe
1 99 A9 A1 HeT F, TEIATTICE |
4z 0% 3ga @aonw A g | e
&Y fear o, IEET AR g1 W
T fdl awg & SEE AT A g1
¥, A1 FAG! FHT 97 ATIH F A0
st ara § | e (o gz § gie-
faddr = &% famar a99q7 1 5%
FAAT ST HAT WEIRT TH A9E A9



[T wrHar faz]
IR, at Z# 3edvz & 5 737 4 79
AT AN ARAT | ATRT FAATT
agl 2, aret |4t Hafady g d
AT & OF TE Arar wrE 1 qani
HIRAT AT Z ACAN AEATT A
faadr g | % Sz § S0 7@ AT A
T OF A04T F2T Ah OF A7 TA7 WA
2, argT TAMIAT 5% AT F FIOFT
G E (e (E O (E e O | £
TR TTACTE AT AT TOE AT |
9T 371 K7 R W ROTEFT T
foeerars 1 A<k 7l A1 74 g (%
AT OF A4 Zi-13 g, T3z
LI AR G GRS & (M & £ C 271
&, a1 FZ a7 79T §% TF 99 qiaT
# 5 23 47 1 A3 % oA g 98
A9 AT ATIA T AT FTE AT FZ
T | FE TF BT FATT TIE TOHFA
qf AT ITEL RWAT H o7 5764
T 1 T 7L EATAT T8 O 79 AGA
q A NGT AT I WHA FT ATATAL
FH IATIT A1 ATEHAT F @A
#7 f2ar 97 39 AFA BT AT GH FT
faar v 7 @ 5 owaT A% 919
& T2 T ¥A, A9 a1 4 AT AT
WIE 1T 2| (Time bell rings.)
Fodft amen A7 v £ Fagaae
A1 AT ARZAN £ K I AT
{ar# w71 T2 91 0% 92t 7% 97 F
o g § af et uF A 47 F=2Ar
T17AT & T W o 3 3T, 5T 3
i argr faezdfes fefigepm Qar
fed | s aeey 7 aga & i 1
i % 1 fmem & aYr oo 7
wmE Fe@ g fF mwr & amr
aF & ¥y & Ta & dFwe
Co R (I (ER 11 T S A £ £
gzt uw 47w g we L af § 1 WA
A WA AT T A7 Fav 40 v A,
T I ET A F AT 5

farq 37 agrar qufew a4l & | faw o
fev gafeat €1 dear a7 @r 2 A%
arér av¥ 73 W 3, PR of
{37 A 4 378 WT A UFTAFT
£ 75 % | 3HF 707 917 T7% FIF ALA
T AFFATT § QAATAT TF A T4
¥ FIATTT aF AOT TIC Lo7 40
1§ AT T90 ¥ A0 AT WA TF 3T
TR FCIN 2 A7 50 A7 &, 780 A9
q 7T AT & | TAFT TF 7 AT 37
afl & 5 73T F A1 $YEr 350 '
&, TZT & 0T & LT €A FIT
2 AT St & AT AT T wd 1y Fr A
FOh HITH AT TAT 9137 4 I B
AT FT AT A A4 F@ F 1 IA
T T A ANFEFL0E 160 AT
&7 faar @l

A0 17 77 & 5 wawr A
A A0 T FIAF TF 9940 § ) 399
o1 237 w1 e Fray @ 37 faeAv
q FT AAT & AT 87 7 AT ZHA AT
Ferae foear 37 § 1 § qow wdwE
fesg & AR Fae FIA @WFN
39 fesq & @31 ¥ I § ITH AN
aeadt gt & ) Gt aAw F 3
7z g i Bar fesar sraf & mdr =T94r
1 gl &, &t T W weT A A7 A%
Tgar Anfgd aifw arfaat ®1 Foz A g0

T a| F ag wgar A e
LRSI R LR (e (EL A EA i FL i
59 ATTA JTAT F1 A ATE ATAATET
AT g8 w2 o g wie gfefaues
W1 W99 ;igAT a1 e w7 faan g,
AT 2T 97g w9 AT FT AE TG g 7
WF AT ZTAITIAAT FAT AT, AT AT agT
uz 391 7 ez =7 @sq®a a1 9
uF sfefomer w1 & fen 2, afsa
ST 3w & [0 T oF FiFe .
Frer 2 | §7 Zan fF i aedT 9@



T AT fm@ 7w aw &
srad fadz . anda fefasaa
fer @ st e & KA OIH AT AAN
At WTH] LFAAHT B AT A

OF LT T AR08, 7 AW T
XM, safaw F o7 wias w5 F37 )
q 577 FI7 1740 AT ARTITT A
Fum {f A3 6T 7rd wIaai @
&9 7 a3 @oET 9A0T BT @
&1 SH U WAR ST XAT [N
@A THITT & FreT § 17T Fe
® for &1 forfoam w7 faar aar 41,
FAH AN F T TEEIT ¥ T
91 1 1 AT g1 H 07 w7 737 2, 9w
fare o2 957 |7 FT AN FAT AGHI
¥ 9, A THT WHEA X L ATAT
FET AT FFATE VAL, I AT FA
F T ot g, gz afr i s T
w1 T9 § wEgE FHAN] A0 A
sfaa A &, TATCAT = IT W
WMIFFAT 2 | 7 ZTo Zro fo @l ZAT
Z fr 3aa draq (577 @3 F 194w
207 Tz § TR esEEar A
wfzd fomd 7 A/ #wwar Sfraq
=1 79 |

¥ AT F ITAAT (ot RS
|f) - owr Wt A Ia & A
FETHTIARNAFTT | A4 |

| wwen fag: ZWET AT AT
fenie 77ar 2, 2z #w wga fewiw
FEONFTINFHEHT 9 AT £
& 77 77 721 41 {F o70F FHAnE F
1 A1 AT wATw T w@r 2, IWE
FXFEA W (A7 77 AEATF AT IAR
gfa wid §, 367w 17 |

9% HETT WART axr | q
QUAT TEAAAT T AL EL Ty A AT
777 {241 518 | 59 WEN F § AT

TF AIATFATE | FAIE TR TF T AT
FiE FAE K 47T FT 72747 | A7 AF
a7 a1 % o 7213 e ww T IwE
fe=3 o T8 w7 ww qriAT aFw
F AT ITFT AT FH BF AT TH
TE | wrrRr ardr F 23047 i
g8 3, AT AITETH TIN PR
g1 § | gufieg o smd wagm =
% 7 a9 a2 07 § 0 T A Ty
¥ AT AT A AN LT A
AT TAM R F A (57 s e
fe =7 57 At T A 7

Tae DEPUTY CHAIRMAN: Shri
Deokinandan Narayan. Please keep
within your time limit so that all the
others also may get a chance. There
are three more speakers after you.

Surr DEOKINANDAN NARAYAN
(Maharashtra): I shall try my best.

AR AT EAAA AL, TF AT
TATAT A1 & iF L A7EH A F iFad
3T AT 1IN R AT, A A
A1 § i 1405 3 Az waiar
i §F 7 20%7 Taq o AFa09 & war
&, zafar a7 fFoar azmr 988 2
F 38 09 0 A FAELAiT G AT AT
=qr & a1 5w A1 9z Fa7 3,98
9 79 412 1 AT AT .9t T
7 fomr 2 i mrrar qisds 91 2 A7
TG T T 137 & AT AT so 29T
EiwT a9 2 AT AvEr HET A7
AT T AT WA 48 w2 2 O T
AT AT TAT HAH T T AT AFAL
T (74T & ¢

“The working of metre and narrow
gauge lines iz inherently less econo-
mic  than of broad gauge lines.
Fortunately, however, the entire
Railway system in India is operated
as one financial unit; and further
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aboui T0 per cent of the passenger
traffic, in terms of passenger kilo-
metres, and 84 per cent of the goods
traffic, in terms of tonne kilometres,
are handled on the broad gauge,
which enable the Indian Railways
to share the economy of the broad
gauge operation with the users of
metre gauge angd DNArrow gauge as
well. Railways are able tp quole
uniform all-Railway rates and fares,
applicable alike to all the gauges of
the Indian Railway system, which
rates and fares, operating over the
entire system, enable a modest sur-
plus to be achieved, although on the
metre and narrow gauges these rates
and fares do not enable even the
costs to be covered”.

AT AT Wiz W A AN A F T
AFAT F A9 T F | T ueAT qgm
f& 51 g AFT § 599 76T § 98 W
v AT e 741 74 T 7

ot srawr Qe A5 W@ g
gFm drafre?

st FFAIET qUOGA - I AT
qIA & WA A5 I5TAT | KO FwEAT
¢ f st TF707 & Fa7 w1 IAwt iy
q q&dt #4971 98 F § 7 9y A7
f sevgr St | Al & a7 AeTT 7 T
& AT WreT T 9T 30 THT AT E;
qfr goo & FtF 930 & MT FU T
qT %oo F HrF 269 B | HITHY TAT
AET AT & 92 3% BuTT Hrar & A7 399
A0 T A1ZT 3,000 FITE ) Al 200
& 13 ger w141 @ &1 7 3T Hqw
fordt @z & ®q ot 7 F2 qF A 4T
STZ ATTTT T A1 qH a1 § 981 qA9A7
f e g &7 %2 67 f 190«
AFAT F 99 @ & A9 gwlar =g
ag fRoar azear a2 27 gud ara |
az Fgm fF wraer afe T w1 waf v &
g W FAAET FT AT AT 3, AT
At 7 wla w07 uww =i 20
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o g fF srowr G290 WF
g §= 04 T2 2, fd tTmE oW
WS, §3 E, ATEH TWA W1 ={°c¥ §,
g frEA TWE O®T 199093 F, AT
fez Wifza? AT F1 %] S8 E, 924
AT T os" o5 g, A3 §=24 9 ¥
©¢- &9 E W AT 1T FT L3 W)
§ 48 awa awa & g g 9|
FAT AN TR AT Z 7 92 0F
madiagl & 7 owd i, are
a%d, wodr vefaiEas & ow o
& T za1 %% Hi & 7 59 B 3
g7 afz %2 5 99w e Tram
F T T2 & ar § wd g FEa e
T T q=aTE AE Y

IWF ANZ, WOR WL oy
F oft A€ agrad T gL ) 1Aue-Se
q HIOF AT T(EET w803 4v,
78%0-57 H Lo ¥ 41, 188%-33 W
o5 & qTATT 88S3-S3 F o5 = T2AT;
art a2 Thmn St & 37 o @ B,
zad FrE wAraAT ad g€ & A A Y
auaT f& v wraw g fw 1ese
w9y az 3fa awar fx @ & fEow
T2 A ?

§ A qaa 3w fEoar
BT NI & AA- 9 4 7 (@
fagard £ 1 150 f®AMET & 3T
#i ATATATT 9T WA § To A AV
2 amaife o idl & 57 9mA se
fraize & HTC &Y 770 fn & 1 v,
# 9q AT W fF 97 5e F faa
At Fama & 42 s w41 97 A @
g s atEfamm ar fran & 7

o TEFAw At I T EE &
gt aga framma &

of e arogw o g
TgT I, AFA T 47 (AT AIEA
gz aifomma ga s & faa &
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7% g 37 FamrT gzw A Ffacfey
# fag faair araff 1z g gam9r &

Does “food” include fruits and vege-
tables?

Sarr Saan Nawaz Kaan: No.

Y A ATOAY - TF AT
AT FEAT ATIAE | WEA F AR
7 g av7 wnw w¢ w44 A1 -F sy
Tz fIArZm -39 357 BT § F90 A
2997 far ar | tF A & @I
T AIE MAT Z 0 TA S q9F A
% a3 357 A7 A7 F 417, 97 A1
TIT GIF F AT, WA KT H KA HI
#1741 mifes qear 5@ 7

F @4 wivzg ¥ az Grda FEA
I% ®17 53 7 ATFY /Y7 w5 B Wl
FI, AT T & FATF IAR MOHT F7
32 38 49 % fF 57 7 wrr i A
arfeea w54 av 78

it g A frw e |

WA AT FIAA A
1§ fmreey A w8 2 1w v
w2Tin w1 framT 3a7 wizq § A et
arq vt 1 7z fomaT &1 75 3@

- -

arzd

= fanmemTT weTETEST Svefean
dta %) Famar 7 72 2, wafag S £
affivE g

1 FFEAEA ATTAN AT AT
g4, F aEl A | w747 35
Zut T Asar |

= fanaea geArEraa Jrefean

T19 FiEA AETE )

[ 10 MAY 1962 ]

(Railways) No. 2 Bill. 2798
1962

A FARIAEA ATOW  HTTET
11 708 TR AT HIU famend daT
A agaar garan frar a1 § A
qqwr At famrd Zar 1| wIw AT g
waer &1 wav frerd ar &0 F iy
HITHT ATTT G 771 47 | T &1 /i1
TA-H4T 57 %1 fa7 F97 7 707 w1 4E )
faer /97 #71 fram F a2 & wgrewt
ardt § war 41 fF gawr fRad aret
FE 3T {ERA 2 AW XTI 7
q 7 qF var &7 Aary wvar fa wgn A
FIE ITIATIAT AT E |

At famamaTe wrareet wrefyar
oy g usAraa A I g A
FIT AT A5 20

ot FqERRA ATCAY 7 ATTES
FA1 #FAT E, AT 79 397 97 A FH
SE e

At frmerrwre werares dtefea
& STOHT AT F wgw 97 Zifae & Awar
g1

oY IAWIATTA ATCAT - IAF AT
a7 wrETafr WAy S & w27 2y amA
1R 0-4v F 7497 gfafady &1 77
F qF far #@T gaul-ue § W
T¥wy winfeie & faar @ &3 o
aFi7 far w7 g% o A g7 A
3 w21 vt &1 fafesa w93 & 1 7 wodr
AT A fF o = 7 wrer wa
F1 Garzar AT &1 w€ 2 AT fR7 79F w0
Fxfaft & fF seuo-u® 7 7 3T
YREY-E% AT LRLV-LI AF ¥ ¥ 1T
w0aT &1 77 A9 39 9 0 79 99 917G
Z 7 7z A agE 74 g, 9@ & sy
Fargm ZAT Zraf 2 7 Aqw afaiT
F A7 3 £0% #7 79z < FU¢ |l T
AT FIA, ¥ F4T 741 AT weA F, F4Y 3
FLT FTET 9FF 42 37 ag A{ quw |
ERAR G
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[ Zgraea aroa)
ar & argar wEa 5o .
Surt NIREN GHOSH (West Ben-
gal): They are reducing expenditure.
1t is economy drive
Al FAFMET  ATEEA © Let
me speak, my friend. av
CIECEI R ETIIE T 51 S - & - L &
TR FLE 743 ZATA1TE & 184 0-43
¥ 925 9-53 F 4T 919 T FF THAT
wiafadrs 1 A7 A% a7 §34;
FF 770 59 N7 A7 AT T TEH
? | Taewa o, (gt adiem T seAET
2, 3% wias wzfaag ara g
sEr % wEeArsfET AT Hdaer
2, & qraar Z 5 wraewafEn w9 3m
qfewa & 1o 34 A 27 as AT
giT AT WfEd W Aamwr § oz
"/IFT 9, a9 T & =2 7 ) 5w wAd
gFmmi AR siar i T w4
g aR%E | w7 fesg i & A
G, FF5 F Z1T T FIT I THT H ATATE
FA FZEC A wAwA T F A
& FICT TAT § TH AvF q Arg oAy B
fF amwy o ® sewEy 9T w7
agrer &1 A1 g | A i A B e
FATd AT AATET A1 | A HT TaT
orfy oAl & 5 gg aa & afgai &
fear 7 nw aferdgm 1 a8 e
A qragi e fraz waaw a1 ag
TEr A1 1 F Avd wrdAr v 5o
fergmama &1 T ¥ @A A% Wi
F3 &) a1 aan & A § G-
fer aw av & wiferer & anfr ey
& THEAEH T AT I 492 7 FAAY
T JH1 F AT )

T /14 19 qE a8 FA & fa
avt Aiv et 3 v 1 2y mifgad st
g 9T A AT @ERE WA IAY
# foedr g smdr & =adr o @
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feft aréy & gt 81 1 @ =R ww w
fezal & wag T80 fqeey 2 o & &€
aqt & ardar 77 @ g f5oam ow
79 faeedt 7 393 71 7o A
PR FAT, | THATEZN 2 £, arfaay
§ 717 fazr€ g 2, graowrsfEn agar
AT o1 7F g, 74 A At w0y feedly
F 4= 907 A% wAw G0 999 &
o it Gav A g1 27 A< /A 7
g owE ) § owwE fer avdw e
fF dara AW W7 EERE T mieay
# mfafeaa wa dor argr ww faaam 2T
s F A9 AET FAM |

0% 419 A LT gEdEeT &
AR AT TN F 45 7 TWT
HITH! TF qALAT & A7 Fafar ogAea
F1, gaT8 Famfedi F1, 399 1, qeq
FT, FTHT AHT TZ 97 FZTAT 4340 &5
FifE W ATAIAEAE T ARG &
z8 Txz fave oza 41 & 9| g Wi
7%z fAaz a1 gwd § | g arar
FTAFOA A1 E 1 T o Fopp e vAw
21 zafa & ardan s=ar fr wm F1€
any AT aAm AfE 27 UF 9N,
sz wfaw <z ifew &, agr Wy A
9% AEAIAAF 00 5F | IWE (aF
HITEL] F1E SFH G440 201 | q7 0F
AW WA IH ATE W HATA U 4T av
ag waran o safafafede =
ZHI 19 FAWLAT F2 A1 EH HEE
FT HTA F ) 0 AAT wEEw ¥ AEar
FRAT (5 A0 @1 g IW Ty W
qifesit Z1 77 =T 0F T AfET FT
, B2 WA ZA 7% wod | arfeet age
fe 7am g epfafaifasy 3
F1 A4TT Z| 71 ArFA A1ET T B AAT
F1 AT 20 AERT FATT T AT AV
N W wEtaT Ay 39 ) W 9w
e fafras qitadt aoEr wfge @
sdar v sglafd Efear oW a@d

~

qIT A WY AFAG T

A7 a4r
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wifedt am, graifs awd &1 @
2, ¥ %7 T AR E, A AgA WHAL
TT | A7 § WYY 2 ) AW
AR WA A F AT A, AR T8

= ageATa i A |

oft FARAEA AN AT T
Far g i w2 9w o= g1
FTATE 77 A2 I £ W TR A
qgT AFAIR gl & | W @ e
& 9o w11 AgT aar F F 9
T2t AEA= @1 Aeww fowz T
iy § a1 wEder g 99 & a9,
i 1 oFed & fag ma £ ) fow
a7z ¥ 4 AAT0 K =T THAW &,
FAFT AT AT @A A AmE o
gT AT TE @M | AR PEwH 9T
AWT FAE 47 T 241 g | -
9T 27 T3 97 wrowr frendy &
e & 91T WA ° AT s # 1 9
et 27 & Jmed, 7 w17 wTTE!
oz Fara e faF adc a@ @
(time bell rings) TF faaz #re )

Y famemaT wwATaTas @i
9% AATH Z1 T, °T AT 9F qE g
@E

Y qawtaeaT Ar@y 4z ql
st fear s, gw 2 o qE @
FE 397 | 3@ 3w A7 fawn, ¥R A
qrd F UF FAEE] 9 F7 TG " |
%Y W | ¥Y Al § 953wt
w2 54 4 | oF 6 q9 w7 T wen
Wi @z md & A F fewfogw
Y s= g

it fawermTe werATEs Syl
WTHl H 2% T E |
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! TAFAEA ATOAN 0 0 W]
weH AT § AT g, | 0w g

Tee DEPUTY CHAIRMAN: Please
wind up.

Surt DEOKINANDAN NARAYAN:
He is inlerfering for no reason. 1
know him very well.

Tae DEPUTY CHAIRMAN: Then
do it in half a minuie,

Y TAWAEA ATOAY © TF qrdar
YT E wAT WERE T ) WA | g
fr avaf 1 @ = H, TvE F
e 9T, i@ a1 g% a8 2adl
97, WTHT GEEH HIT NTITZIIHEZH
an feaef 30 0 =% fGF o wif
T TCH 00T WEEE OF JA A1ed
fir fora®r st ST § S sl
% Wil g1 8% | wwr sAq agd
Fw F ZTEEr A £1 @ &) gEv Ay |
a3 fFar =g, 9T 2o "9EeEE #571
graraa g1 a1 ag fAfesa g e asaen
T Z TEATeTgaReza A7 fodnr &
drzd &, Zawerze faem & Teed
T T Al avg & Ge]d § gy g%
&1 av d e F7= i o e g
Tz BT WL EATZIEAAE K1 HATH
TG 2 A1 AT FYET A FAMET AB
& w%d § AT IAw A TCAT AP
" £ | TT9 WY A 9% agan
2 AT |

Tue DEPUTY CHAIRMAN: Mr.
Raghunatha Reddy. The Minister
will reply at 4-15 p.m, There are
three speakers and each Member will
take ten minutes.

Surr K. V. RAGHUNATHA REDDY
(Andhra Pradesh): Madam Deputy
Chairman, the enlire railway system
in India will have to be viewed from
two different points of view, one, as
a major business concern which has
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monopolistic control over this type of

transport and secondly, as one of the vital
factors that play a real role in the development
of national economy. Dealing with the second
aspect of the problem, it has been held by not
a few eminent economists like Alfred
Marshall, Lionel Robbins and even our Dr.
Lokanathan that in the problem of the location
of an industry, not only the raw materials, but
also transportation plays a very vital part,
yiewed from this context and also the
principles laid down for the purpose of
constructing new lines, perhaps the Railway
Ministry is justified while thinking of starting
new lines (a) if it is likely to help the growth
of industrialisation, (b) if it serves the interest
of more than one State and (c)—this, of
course, is not an important consideration—
from a business point of view whether it
would yield a certain amount of income.
Taking  these three  principles into
consideration, coming as I do from the
southern part of this country, I would like to
suggest for the consideration of the hon.
Minister and his colleagues whether it would
not be proper to start a railway line from
Ongole, which is on the Grand Trunk Express
route, take it via Nagarjunasagar and
Hyderabad and extend it in a straight line to
Sirpur-Kagaznagar. There are very valid
reasons and when I talk about the extension of
this line, I am supported by the fact that all the
three principles stated by me as well as the
Railway Ministry are satisfied in this respect
Firstly, Guntur is a place well known for the
tobacco industry and the jute industry is also
steadily growing. And a number of industries
are likely to grow up in the area surrounding
the Nagarjunasagar project which is one of the
biggest dams in the world. And if you go a
little further to Hyderabad, you find a number
of industries, big and small, ting up there. If
we cart extend lhr ine to Kagaznagar. we
would be g through a thick area of forests.
ontext it is better to remem-
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ber that forests in this country have not been
properly exploited. Quite a long time back
while Mr. K. T. Shah was dealing actually
with the financial problems of the country he
mentioned in his "Sixty Years of Federal
Finance" that forests should form a separate
budget in the State sector. I have no doubt that
if forests are properly exploited for the
purpose of economic uplift in this country,
they would not only play a vital role but will
also make a major contribution to the
Railways themselves and also in the national
sphere to the development of our financial
resources.

The second line, I would suggest, is a line
from Kothagudem to  Visakha-patnam
extending up to Bailadilla. This would
connect the major port in the eastern part of
the country and from Kothagudem the coal
transport would become very easy. Taking all
these factors into consideration I hope the
Railway Ministry will consider the question
of extending these lines, I do not say, starting
new lines.

The next problem is about the re-
organisation of the Railway zones. The
present Railway system, as it is divided into
various zones, consists of the following:

Leaving out the fractions these are the figures
given in 1958-59. On a perusal of the Report
submitted by the Railway Board we see new
railway lines put up in each zone which means
we are expanding the jurisdiction of our
Railway zones both administratively as well
as physically. And, as admitted by the
Railway Ministry themselves, the Railways
are handling at least 100 per cent, more of
freight traffic and 27 per cent, more of
passenger trafic than they were
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handling before the commencement of the
First Five Year Plan. Taking this into
consideration it would seem an urgent
necessity to deal with the reorganisation of
the Railway zones. My friend, Mr. Channa
Reddy, also pointed out the necessity for such
reorganisation. I suggest it would evidently be
a fit thing to start a zone with Headquarters at
Secunderabad e for the physical reasons and
they should have proper administrative units
rather than feeling allergic about starting a
zone in Andhra Pradesh.

Then the w .:gon supply at Kotha-kudem is
facing a very acute crisis and that is having
its own effect on the neighbouring industries
and also on power supply.

Lastly, Madam, another important thing to
be considered is the human factor. If a man is
asked to work for more number of hours than
he can endure, there will not only be physical
exhaustion but also monotony and a
psychological crisis and that is what has
contributed to a large number of accidents.
And as the Railway Ministry has said, it is
extending. The human factor has, therefore,
got to be dealt with first and then reorgani-
sation of railways in relation to indus-
trialisation and economic development and
also in relation to transportation requirements
in the area between Kothagudem and
Visakha-patnam.

Surr K. L. NARASIMHAM (Andbra
Pradesh): Madam Deputy Chairman I rise to
express my strong protest against the increase
of fares and freight in this present Budget
without improving the amenities to the
passengers who are mainly the users of the
railways. Now, in regard to the policy of the
Railway Ministry, the hon. Minister explained
it in reply "to the debate in the other House
and said that it had become absolutely
essential for him to increase the fares and
freight. He gave the reason that it was
absolutely necessary for carry-
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ing on the developmental activities. In the
name of developmental activities it is not fair
to tax the common man; it is not fair to add to
the burden; it is not fair to add to the
inflationary trend in the country and it is not
fair to tax the small industrialists who may
need a wagon of coal and because of this rise
their working costs would go up. At this stage
I would mention that there are other ways and
means of tackling the problem but the
Ministry coming from a Party which follows a
policy of imposing more burdens on the com-
mon people in the name of developmental
activities without taking into account the
protests and criticism that come from various
parts of the country, is adamant in adopting
that policy.

Now, coming to the problem of
administration of the Railways, I have to
maintain that the industrial relations in the
Indian Railways are deteriorating day by day.
The Ministry has no definite policy regarding
recognition of trade unions. Whenever we
raise the question of recognition of trade
unions, political considerations are attributed
and there is discrimination. The Ministry
wants to have State-managed and controlled
trade unions. That seems to be the present
attitude of the Railway Ministry. The other
day there was a question in this House
enquiring about the moneys due from the
Southern Railway Employees' Sangh with
regard to payments in connection with
deputation, leave and other things. The
Minister replied that they owed Rs. 7,000 and
odd and that he was taking steps lo recover it.
I know from personal knowledge that that
particular Sangh has not submitted the annual
audited accounts to the Government and the
Administration in time. I do not know whether
they have examined the statement of accounts.
Whenever we raise this question of
recognition of trade unions the Government
and the Railway Mini:try are not giving any
definite reply. I want at this stage
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TShri K. L. Narasimham.] to know from
them whether they have any policy regarding
recognition of trade unions. Are they going to
adopt a particular policy and implement it or
are they going to adjust their policy according
to their party considerations and according to
their needs to develop their own factions?
That is the main question.

Coming to the other point, we have been
repeatedly saying that Rule 149 is used
against railwaymen giving no opportunity to
them to defend themselves. They are accused
of, say, corruption charges, they are accused
of sabotage, they are accused of so many other
things. Why can't you give them a chance to
defend themselves? Why don't you appoint a
committee to go into these cases? The
Minister may reply that he is going into these
cases personally. I submit that it is not in any
way helpful to the railwaymen as such. I only
request the Minister at this stage at least to
appoint a special tribunal to go into all the
cases where they have arbitrarily dismissed
people from service or on mere allegations
and reports from the lower level. I came

across the case of a Station 4 P.M.
Master at Madura who was

dismissed from railway service. He
explained to me that he had averted a
collision. For averting a collsion, Rule 149
was used against him. I do not understand
why it should be used. I know of a clerk in
Salt Cotaurs where he was dismissed under
Rule 149. There was no reason why this Rule
was used. At least, if you have got charges
against them, level them, allow them to
defend themselves and then punish the man
after enquiring into the nature of his guilt.

Coming to the question of Railway zones, I
have to again repeat the same thing. The
Andhra Pradesh  Legislative  Assembly
unanimously asked the Central Government to
see that a separate zone is formed with head-
quarters at Secunderabad. The Rail-
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way Minister has been repeatedly denying it
saying that it is a parochial demand. I do not
know why he brushes aside this thing as a
parochial demand. You name it in any way
you like, you club it with other divisions, and
have a viable unit, so that you can manage the
zone efficiently® And if you are going to
enquire, appoint a committee to go into the
case of another zone. In this zone you can link
Visakhapatnam port and Madras port and, if
necessary, even. Mormugao, so that a viable
unit, a small unit is formed, so that you can
administer it properly. The Southern Railway
zone as formed today has not improved
efficiency, has not even resulted in economy
to the Railway Administration. There is,
therefore, a necessity for some more zones,
especially a zone with headquarters at
Secunderabad.

Coming to passenger amenities, I have to
say that the Ministry is not able to tackle
overcrowding and Members from both sides
have re-peatedly expressed this thing. The
Ministry also has been repeatedly saying that it
is not possible to stop overcrowding for some
years to come. At least why cannot you tackle
it at different pockets where it is so acute? [
know the case of Vijayawada. In Vijayawada
region there are no local trains. We have to
depend on a few through trains. There also the
trains do not come in time. People have to wait
and then they have to squeeze themselves into
a third class compartment. You will be
surprised to know that the State bus carries
passengers quickly and iri time better than the
railways. And you have now come to the
argument that passenger earnings are going
down. So, to effect an increase in earnings you
resort to different methods. You do not tackle
the problem by giving more local trains. You
can carry long distance passengers in Janata
and Express trains. You allow more seats to
passengers coming to Delhi in the G.T.
Express. You will be surprised to know that
Vijayawada station has got
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an allotment of only six third class seats from
Vijayawada to Delhi. I do not know why this
should not be increased. You will find that
people cannot get seats. Even a Member of
Parliament sometimes finds it very difficult to
get a seat in the first class berth, unless he
gives prior notice to Madras office as the
allotment has to be made from Madras. |
request the hon. Minister to see to this. When
you are increasing the fares, when you are
throwing more burdens on the people, why
cannot you consider sympathetically the
difficulties of passengers, at least at stations
like Vijayawada, which is the centre or the
State of Andhra. Pradesh?

Coming to the time fixed for running of
trains, I have to voice here a local grievance.
Vijayawada is an important town. We have
four dailies, viz.,, "Visal Andhra", "Andhra
Jyoti", "Andhra Prabha" and "Indian "Express".
The "Andhra Patrika" are going to open an
office at Vijayawada. A.11 these papers and
the public have been demanding that the train
whicn is running at 15.20 hours to Guntakal be
changed to six o'clock in the evening, so that
their morning edition can be taken to
Rayalaseema in time. I cannot understand why
the Railway authorities cannot do this thing.
They delay the train at Dronachellam, at ¢
intermediate stations, but they repeatedly and
persistently refused to make this alteration in
time. Though it is a local need, I am voicing it
here, so that the Minister can take special note
of it and see that this simple thing is done.

Coming to the allocation of wagons to
Andhra Pradesh, a lot of agitation is going on
in my State. It has been reduced a fifty per
cent. We do not know why the allocation has
been reduced. We are finding it difficult to get
wagons to move our local goods, even in
respect of mangoes that come to Delhi from
Andhra Pradesh. If the small landowner, who
wants to send it, cannot get wagon space, how
can he do it? If you cannot help him to carry
his firewood from one town
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to another, if you cannot help him by giving
more wagons to move coal to the nearest
stations, he will suffer. I know of the case
even of the Government factory at Gudur,
which is manufacturing ceramics, which had
to' reduce its labour complement because of
lack of coal, because of lack of wagons for
carrying coal in time. These are matters which
the hon. Minister should take into account.
Unless these are tackled in time, you will be
doing great harm to the local people by
increasing their burden.

Lastly. I would say one sentence about the
expenditure on works. There should be a
special check. You will see that the
expenditure, which you are incurring on these
lines, is daily increasing, your developmental
activities are increasing. I do not say that you
should stop your developmental activities. But
while doing it, have a special check on the
expenditure you incur and you should see that
wasteful expenditure is avoided by ail
possible means.
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DRr. SHRIMATI SEETA PARMA-NAND
(Madhya Pradesh): Madam Deputy Chairman,
I am thankful to you for giving me a couple of
minutes for putting before the hon. Minister an
important and urgent matter of a great nature
which is exercising the minds of women and
women's associations. | refer to the dreadful
incidents that are taking place including even
heinous offences like that of rape on women in
the railway trains. A recent occurrence was in
an R.M.S. compartment, which was reported
in the "Indian Express" of the 29th of last
month, where two couples wanted to enter the
train at the R.M.S. compartment; they were
told that it was a ladies' compartment, the
men. were directed to other compartments,
and the women were taken in and raped. It
may be considered that this & matter which
relates to the Communications Ministry, but I
do not think that the Railways can in that way
shelve the responsibility as that of the
Communications Ministry. There ought to be
perfect co-ordination between them in these
matters.

The olher incident refers to an Assistant
Permanent Way Inspector near about Gondia,
who treated another woman in the same
manner in a third class compartment. Some
action is perhaps being taken again t him, but
why such incidents should happen is the
question.

The third incident was near about Delhi
where a postman's wife travelling with a son
about nine years old was thrown out of the
compartment. That was about a month ago.

These are the three examples. The fact
remains that in spite of all the
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Railways are trying to do such incidents are
increasing, and that is creating a kind of scare
in the minds of the travelling public. I hope
the hon. Minister will be kind enough to say
what further steps in addition to the present
steps are likely to be taken by way of
appointing women guides particularly for
second class and third class ladies'
compartments on most of these Railways.
Thank you.

SARDAR SWARAN SINGH: Madam Deputy
Chairman, I have very carefully heard the
speeches of the hon. Members, and 1 am
grateful to them for giving so  much thought
to this problem. My task has been  consi-
derably lightened, because some of tha
objections raised by some hon. Members have
been answered by other hon. Members whq
have participated in the debate, and to thaf
extent it is not my intention to repeat eithe
what has already been stated by some hon
Members or what has already been stated by
me in  the course of the general discussion
that has taken place in this august House. Sq
far as the financial aspect of thig
Appropriation Bill is concerned, reference hag
been made again to the proposed increase in
passenger fares and goods freights. There ig
only one point which perhaps requires somg
clarification. I say so, because some hon
Members just said that if it could be avoided, if
would have been good and some other method
should be found for making up the loss. |
simply say that I have not been able to find any
other source and those hon. Members did nof
point out any other source either. There is littlg
said by them which calls for a reply. Shr
Deokinandan = Narayan, however, did make 4
reference to the loss incurred by the Railways
with regard to carrying of passengers. Now.
what he said was that my statement to the effec
that the Railways were losing on passenget
traffic was not perhaps quite correct or that i
required some modification. [ was keenly
looking forward to his analysis, but I am sorry
to say that I did not find anything substantia
in what he urged. What he said was something
to this

effect, that the figures indicated that
whereas  the broad gauge railways
were showing profits, on the whole
the metre gauge railways were losing.
Well, I admit that; it is a correct
statement of facts. But the remedy
that he suggested cannot solve the

problem because he says: If that is the
correct state of affairs, why don't you
alter the entire metre gauge system
into broad gauge and break this pro
blem? On the face of it, it is an at
tractive suggestion. But if we look to
the overall resources that would be
required for converting the vast metre
gauge system which now serves a
good part of our country, we shall be

convinced that we will have
to wait—I do not know for
how long—before we could

think of converting this system into broad
gauge. Then again, it must be remembered that
mere conversion into broad gauge does not
convert each and every railway into a paying
railway because there are other factors also—
the extent of traffic, pace of industrialisation,
and the like. Therefore, certain parts of the
country, I feel, will have to continue to be
served by the metre gadge system, whatever
may be the state of development. But if after
many, many years, the different parts of °ur
country develop industrially in a very big way,
then perhaps there may be other means of
transport, may be improved systems of
railways, or other means of surface transport
like adequate road transport, or river transport
or coastal sea transport. But situated as we are,
there is no short-cut as suggested by Shri
Deokinandanyji.

"While on this subject, I might as well
notice one of the comments made by my
friend opposite from Madhya Pradesh, an hon.
Member of the Jan Sangh Party. What he said
was that the Railways were showing losses.
Why should we not increase the fares in those
railways when over shorter lengths in certain
sections of those railways, we have increased
the passenger fares or the charges that are
payable for carrying goods? That is the
essence of what he said, and this calls for
some
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SARDAR SWARAN SINGH: I knew that,
when I put him back the idea that he wanted to
project, he would recoil exactly in the manner
in which he has done now. But if his speech is
carefully scanned, what he said was this: If
some railways have thought it fit to charge
double the mileage rate over a certain length,
why should the other railways, which are
showing losses, not be made to pay their way
by increasing the charges which are leviable
on passengers and goods? I think that is what
he meant. If this is not meant by him, then
there is nothing for me to answer. If he says
even now that he did not mean this, well, there
is nothing for me to answer except perhaps to
make a little clari-ication to show why these
railways are losing and what our general
policy is with regard to such railways.
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SARDAR SWARAN SINGH: Madam, the
general policy has been—and 1 think this
policy is correct and I hope that I will have
the support of the House and the country in
this—that it will not be in the overall national
interest that we link the actual cost of
providing transport facilities, whether they are
goods or passenger, meticulously with the
cost of transport in each and every part of the
-country and on each and every railway line,
but 17at some sort of pooling is desirable.
This is the basis of our freight and fare
structures, and I believe that this is a policy
which is not unfair. It is, therefore, necessary .

SHRI NIRANJAN SINGH: Why do you
differentiate between one line and another
line? He mentioned one line, about 80 miles,
and the charge is double there. Why are the
others left? So, there is differentiation.

SARDAR SWARAN SINGH: So far as the
small sections in the various parts of the
country are  concerned, there are
differentiations in the matter of calculating the
charges that are payable, and this is not the
only railway with such sections, there are
many other sections in the country where the
working conditions . . .
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SARDAR SWARAN SINGH; I think that if
the hon. Member scans through the papers, he
will find that there are many areas in the
country like that, and I know of many hill
railway sections and many other sections
where the actual charges that are levied on the
railway users are not related to the actual
length of the journey, but they are with
reference to so many times the mileage. That
is the way of calculation. This line is not the
only line, there are a large number of sections
and they do require . . .
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SARDAR SWARAN SINGH: It may be even
more than double in many cases. And if he is
interested in a research work of that section,
there is ample material. I will supply him with
the material. The essential point is this. Take
for instance, the North-east Frontier Railway,
or the North-East Railway, or the Southern
Railway. These are the three Railways which
he cited. Now, he had put some questions
yesterday and a detailed answer had been
supplied.
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[Sardar Swaran Singh.] The pity is that he
did not sum up the points that were thrown up
for justifying why the expenditure, for
instance in the Southern Railway was higher
than on many other railways. One obvious
factor which should be clear to everyone is the
fact that many sections of the Southern Rail-
way are situated at a long distance from the
coal-fields, and Railways, like any other
commercial organisation, have to show, on the
expenditure side, the outgoings including the
money that they spend on coal, and they have
also to pay freight on coal for the purpose of
calculation and for the purpose of accounting
the gross expenditure. And therefore, ob-
viously, this is one factor which pushes up
Southern Railway's cost of working. Then
again, Sir, it is a fact that Southern Railway is
largely a passenger railway, and the larger tne
percentage of passenger earnings —on any
railway—as compared to earnings on goods,
the greater its working costs i, relation to
earnings. | have already said that overall we
are losing on passenger traffic. That will be
reflected much more on any railway system
where the proportion of passenger traffic is
higher as compared to goods traffic. These are
known factors; these are not new aspects
which I am saying for the first time; these
were included in the reply to his question
yesterday to which he himself made reference.
My submission is that he did not have any
answer to the points which we supplied to him
in our reply. But he just picked up one and
tried to build up an argument on that, which
does not present a correct picture to the
House, and creates doubts for which there is
very little justification.

Then again, Madam, it is true that I could
make up the shortfall in the net passenger
revenue by not increasing the passenger fares
and only by increasing the charges leviable on
goods. It could be done, but I place it for
earnest consideration whether it is
justifiable proposition that the
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carriage of goods should continue always to m
subsidise the carriage of passengers. Well, up
to a certain point. Madam, it is being done and
will still be done. The passengers are being
subsidised from the income from goods even
after increase of the fares. As to what should
be the quantum thereof is a matter of
judgment, and I think we have tried to effect a
fair distribution of the additional burden
between goods and passengers. Therefore, |
think that this explanation should  satisfy
the hon. Member.

SHRINIREN GHOSH: I want to know from
you whether the shortfall could not be made
good by transferring funds from the Railway
Reserve Fund which is dead for all practical
purposes.

SARDAR SWARAN SINGH: I am sorry it
cannot be because, as the hon. Member should
know—and 1 hope he knows—that this is a
Fund for a special purpose; it is a reserve to
meet a more or less statutory obligation,
namely, to pay the obligatory percentage on
the capital at charge, which is 4.25 per cent,
on the capital at charge when the net revenue
is insufficient. In any case, the actu-credits in
that Fund are not sufficient. That is a special
fund which is meant for lean years and the
like, and the Railway Convention Committee,
the recommendations of which have been
approved by this House have indicated that
there cannot be any outgoings from that Fund
for any other purpose. That is why they said
that a loan from General Revenues could be
taken. This is a devise which could be
adopted, but which should not be adopted if
the loans are of such a nature that they cannot
be repaid, that they are not invested in assets
which yield additional revenue. Therefore,
Madam, there is really nothing more for me to
say except that I have tried to explain one or
two points that were raised in this connection.
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Now, Madam, certain other points of a
general nature were raised, and I think that
some reply is called for. One is ihe age-old
criticism of the Budget, which we are noticing
ever since we started the system of budgeting,
and the criticism is there, we have always tried
to grapple with this problem. It is quite
common, Madam, to build up an argument
like this, that there is either over-budgeting or
under-budgeting, that the Estimates are not
correct, that there are surrenders, that there is
under-estimation of surpluses or over-
estimation of surpluses, that on the
Expenditure side there are surrenders and the
surrenders are not made within time. Now
these observations, strictly speaking, are
correct and valid, and the Government have
always accepted the desirability of
enforcing—what I may describe as—financial
discipline in these matters. These are different
facets of the enforcement of financial
discipline. But, Madam, we must always
remember that there should be some clear
objective behind enforcing such discipline;
there must be such objective when we raise a
particular objection. Now one thing that has
been said is that if the surrenders had been
within time, then probably they could be
utilised by somebody else. Now I think that is
over-simplification of a complex procedure in
the matter of Budget, in the matter of asking
for fresh expenditure, and the like. Now all of
us are quite familiar that surrenders by one
Ministry or by one department are not
available for any other department in an easy
or ready manner; if any other department has
any legitimate schemes on which expenditure
has to be incurred, then that process of
Supplementary Demands and the like has to be
gone through by that other department.
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SARDAR SWARAN SINGH: These are
financial matters which, I would submit to the
hon. Member, will take him some time before
he actually grasps their full significance.
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SARDAR SWARAN SINGH: That is why I
am attempting to explain that expenditure,
particularly of a developmental character, has
no ready link with the availability of funds
which may be surrendered by one department
or the other, particularly with the amount of
deficit financing that we are undertaking.
These are not substantial arguments. If there is
a legitimate Head under which expenditure has
to be incurred, either by the Railways or by
any other department, they are perfectly at
liberty to come with Supplementary Demands,
and, therefore, the surrender of one Grant or
the other has got very little to do with the
provision of funds elsewhere which has to be
justified separately. But in spite of that, I am
one of those—call it orthodox—persons who
believe in enforcing discipline in these
financial matters. But with all the orthodoxy
we have to remember that certain types of
works are inherently such that we cannot
enforce this discipline meticulously without
retarding progress. It is for this reason that
various devices have been thought of. For
instance, on the suggestion of the P.A.C., one
of the measures which we are trying to
enforce, not only in railways but in other
spheres also, is the provision initially of
comparatively small amounts for what are
called construction projects so that, as and
when expenditure is incurred and progress is
made, we can come with requests for
Supplementary Demands. Now that is one
method. Another hon. Member welcomed
surrenders imagining at the same time that
being afraid of surrenders people perhaps have
got a tendency to throw money
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[Sardar Swaram Singh.]
down the drain. Now [ would like to
assure him—although he was attempt
ing to answer a query which was
directed against me—that is not that
simple; in the face of the financial
controls, the control by the Auditor-

General in regard to the proper main
tenance of accounts and proper obser
vance of the various procedures that
are prescribed, it is not easy for any
organisation to incur expenditure in
that reckles, manner. This, Madam,
is a general problem, and there are
various remedial devices that have
been thought of and which, I think,
are producing some results. But the
particular instance which he was refer
ring to related to a year which was
rather unusual namely, 1958-59, and I
think that he was referring to the
difference  between the surpluses as
estimated and the surp’uses that were
thrown up. If that was worrying
him, the answer is simple, because the

year to which he was referring was
rather a lean year, when there were
elements of  recession; these are
normal  budgetary risks  which  we
have to face. Estimates are estimates.
On the income side, particularly,
estimates are  based upon  certain
judgment of anticipated traffic, whe
ther it is goods or passengers; the
expectation may not materialise for
reasons over which the Rail
ways as such have little
control as it is the general
economy of the country which ulti
mately decides trends of traffic. Thus,
there is a differential in the figures
that are thrown wup on that score.
The Railway Board cannot be held
accountable for that. But I would

like to add that the points that he has
thrown up are points which have been

receiving the attention of the Gov
ernment from time to time, and I can
assure the hon. Member that the

Finance officers are pretty strict in their

control.  Actually the  administrative
Ministries, or the spending Ministries,
generally have this standing grouse

against Finance.

Again, Madam, we in the Railways, or
even in other organisations, com-

[RAJYASABHA] (Railways) No. 2 Bill, 2924

1962

plain that the Finance section provides more
checks that are necessarys and it is sometimes
with great effort that we are able, on the
administrative side, to persuade Finance to
appreciate the growing needs of the country
and the desirability and necessity of being
more progressive in outlook. Therefore, let us
not do something which retards our pace of
progress and makes controls even more rigid
than is necessary. After all, estimates are only
estimates, and at the end whatever the final
figures, they can easily be looked after either
by the process of surrenders and re-
appropriations, or by supplementary demands
for grants.

Madam, even with regard to surrenders, it
is not quite correct to say that departments are
permitted to wait till the end. That is not
correct. For surrenders also, reasonable time
limits are observed; whatever are the sur-
renders they must be declared by certain
dates. After that they have to face Parliament
and public opinion in due course, if they are
unable to spend usefully the amount that is
left after such surrenders, if any. This,
therefore, covers some of the points that were
raised by my friend of the Jana  Sangh
Party.

Madam, I think he is also not quite familiar
with the way we deal wiif Audit Paras. He has
copiously referred to certain things which are
mentioned in the latest Audit Reports recently
published. These Audit Paras go to the Public
Accounts Committee and there either the
departments satisfy the Public Accounts
Committee or the Public Accounts Committee
comes to certain conclusions; action,
thereafter, is taken, depending upon the
findings that might be thrown up as a result of
that very careful examination.
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SARDAR SWARAN SINGH: Whatever is
pending with the Government is pending, but
I would like to assure him that the Public
Accounts Committee, which is a Committee
of the two Houses, which is a Committee of
Parliament, always pursue . . .

SHRI NIRANJAN SINGH: But we can
raise objections here since this is a superior
body to the Public Accounts Committee.

SARDAR SWARAN SINGH: I am not
saying that you cannot raise it. You are
perfectly at liberty to raise those points. But
you will appreciate that, if you raise a point
and I put forward the Government view-point,
then the matter would remain unsolved and
the House will not be able to come to
conclusions easily. It is for this reason that this
procedure of the Public Accounts Committee
is prescribed. It is a forum where all these
matters are gone into in great detail;
thereafter, either the paras are not pursued,
due to satisfactory explanations being given,
or the P.A.C. comes t0 certain conclusions in
the light of which the Government either takes
action or explains its stand before Parliament.

Now, I agree that it is the right and
privilege of hon. Members to refer to these
paras. But if I also fall into the temptation of
trying to explain, in regard to each Audit para,
the Government view-point, then there may be
two contradictory standpoints before the
House. It will perhaps not be quite fair to the
P.A.C. that I should take a rigid stand one way
or the other before they offer their findings.
With regard to Audit paras., therefore, the
general convention that we have been
following is not to discuss these and not to
take any fixed positions in advance but to wait
till the P.A.C. ha, an opportunity of examining
them. Then, either the
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P.A.C. comes to appropriate conclusion, or
the department explains itS view-point in
regard to the Audit paras. Either the para is
not pursued, or some action is taken. That is
the normal procedure.

The point, Madam, which I am trying to
stress is that an Audit para is a para which has
been thrown up as a result of Audit's
examination of facts. But there may be
another view-point on the facts, and to quote
any para as a finally approved conclusion is
not quite correct; there may be another view-
point also that may emerge. For sorting out
the two viewpoints we have got the P.A.C.
That is the point which I wanted to mention,
and it is for this reason that I do not propose to
go into the merits of the cases which were
referred to by the hon. Member. In his speech
it is open to any hon. Member to criticise. He
has only to pick up the Audit Report and say,
"This is bad. This is bad and this is bad." That
is not the way of dealing with the Audit paras
which are still waiting for consideration by the
P.A.C.

Madam, there is one other point which calls
for some explanation. In a very convenient
manner the hon. Member opposite tried to
build up an argument about certain increases
in assets. It was a very simple arithmetic in
which he indulged. He said that so much was
the total investment and so much was the total
mileage. We have increased the assets but we
have not mcreased the railway mileage
proportionately, he said.

=t famerRaTe AeTeTeS JofEa
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SABDAR SWARAN SINGH: You have
referred to some graphs, I know those graphs.

He has argued that all capital  outlay has
not created
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fSardar Swaran Singh.] assets. But asset
include assets invested for giving not only
additional line capacity, but also a number of
other assets. For instance, a very large amount
of expenditure is incurred on rolling stock and
the like. Therefore, to say that you have put in
so much capital but your line mileage has not
increased proportionately, is to take an
erroneous view of incorrect arithmetic.
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SARDAR SWARAN 'SINGH: Please wait a
minute. You might recall that I did not
intervene even once when you  were
speaking.

Therefore, Madam, the true test is what is
reproduced graphically at the end of the
Review, to which I made reference on the last
occasion also. I do not want to go into details,
but very vividly the graph at the end of the
Review says that by investing so much, this is
the result that is produced in terms of
performance according to a number of
indices. Now, these are the real tests. What is
the actual performance as a result of ad-
ditional assets that are pumped in; to judge it
by merely the additional length of line that
might be created is not a correct appreciation.
Now I give way. Does he want to say any-
thing?
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SARDAR SWARAN SINGH: I think he has
now understood the point, and he is trying to
modify his original argument, for which I am
happy, because we should be susceptible
to
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reason. The point which I would suggest for a
careful digesting by him is that we have to see
whether the assets that have been added have
produced the proportionate results. Now, it is
the result that matters, not the additional
mileage or additional kilometres or additional
items; the result is very vividly given out in
the graph. Arithmetical calculations based on
the additional crores of rupees, divided by the
number of additional mileage will give an
equation which might satisfy some crude
mathematician, but it does not present the
facts adequately. Therefore, this sort of
comparison is fallacious and does not really
bring out the correct state of affairs.

These ,ere some of the broad points that
were urged. One or two other— either local or
some other—points were urged, and 1 will
attempt to say something on them. Shri
Niranjan Singh, my friend opposite, said
something about the hardship that was caused
by frequent transfers. I would recall that many
of these transfers are in pursuance of recom-
mendations made by a Committee which was
constituted and over which such an eminent
person as Acharya Kripalani presided and at
that time he was the Leader of the Party to
which Shri Niranjan Singh belongs. The
Government accepted those recommendations,
and we are trying, therefore, in pursuance of
those recommendations, to make transfers as
recommended by them. I do admit that there
may be hardships, and our effort has been to
try to ensure that those hardships, or those
seeming difficulties, are reduced to the
minimum; our approach is human. For
instance, we see that normally these transfers
take place in a part of the year which does not
fall mid-way between the term of the students.
That is, mid-educational session or mid-term
transfers are very few, except for reasons of
over-riding necessity or for any special
reasons. Normally these transfers are at a
time
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when the children can go and join other
schools at the new stations. The other question
that has been raised is a bigger question which
I think is applicable to all Central Government
services, namely, that sometimes employees
in the service of the Government of India have
to go to places where their children cannot get
education in their own language or in their
own mother-tongue. That is a fact, because a
Punjabi may be transferred to Madras, or an
Oriya may be transferred to Maharashtra, and
so on. We have generally tried to see that
employees, particularly in the lower pay
groups, are protected from these difficulties as
much as we can. Then we have also, as the
House would, no doubt, be aware, provided
some hostels, where students could continue
to stay; these are subsidised, so that the
employees are not put to undue hardships.

I should like to congratulate my friend from
Bihar, Shri Mahabir Dass, who, in his maiden
speech—he has studied the facts and figures
yery carefully—has presented a picture which
brings out the various targets and a number of
other aspects. My friend, Shri Kumaran, who
opened the debate, raised a number of points
about the desirability of maintenance and the
like, and I would like to assure him that the
Railway Administration and the Railway
organisations are fully conscious of this.
There are very rigid procedures and
regulations prescribed to ensure that the level
of maintenance, whether of the rolling stock
or track or the signalling equipment i kept
high. That is the objective, and any concrete
suggestions that may be forthcoming from the
hon. Member or from the workers are most
welcome. We would try to benefit by such
suggestions; but when he tried to say, as some
other hon. Members belonging to the
Communist Party also tried to show, that
many of the accidents were due to overwork, I
am sorry that I could not accept that analysis.
That is not quite correct.
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One other matter which I would like to
correct is that there has been no ban on the
recruitment of operational staff. Even in the
matter of constructional staff, we have always
tried to ensure that all the necessary staff are
provided. The ban was really on the
administrative staff, and I think the House
will appreciate that we should exercise a
rigorous check on the expansion of purely
clerical cadres and the like, for a variety of
reasons. Railway is a  commercial
organisation; if we can keep the unproductive
part of our expenditure at a low level, that
should be a welcome step. So, while I know
that some things are said which perhaps are
palatable to the workers—I do not grudge
that, but let us not create an impression as if
we have tried to stop the recruitment of
essential staff. Our approach has been that in
regard to operational staff, constructional
staff, and the staff required for maintenance
purposes and the like, there is absolutely no
ban. Not only that there is no ban but we are
always on the look-out to locate people with
the requisite training, we pick up people, and
then we give them the necessary training.
Therefore, it is our constant endeavour, and it
will remain our constant- endeavour, to ensure
that we are not under-staffed in respect of
what is called the operational staff, the
technical staff, or the line signalling staff, or
the constructional staff.

SHRI NIREN GHOSH: The complaint is
that these departments are under-staffed.

SARDAR SWARAN SINGH: If sometimes
the right type of staff has not been located or
has not been recruited, it is not on account of
any ban, or on account of our lack of desire to
provide staff. Maybe that, in certain spheres or
in certain categories the staff with the requisite
training or with the requisite background, may
not be readily available; but even in those cases
our general instructions are that every
"Ol’t
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[Sardar Swaran Singh.] should be directed
towards filling up whatever may be the
vacancies on that score. It is necessary for me
to clarity that the two issues wore sought to be
confused, and it was said that on account of
the ban, more staff could not be recruited and,
therefore, the existing staff was overworked,
and, therefore, that led to fatigue and that led
to accidents. This circuitous way of arguing
we are accustomed to, but we should try to
analyse the exact implications of what is said.
So far as the effort to keep under check the
purely nonproductive staff is concerned, I
hope 1 have the support of the House because,
I think, that is a desirable objective; and we
should go a step further, and we should
endeavour, even if it comes to modification of
our procedures or the requirements of this
return or that return, to cut out avoidable
administrative work and try to keep that staff
employed on such work at as low a level as
possible. That is the direction in which we are
constantly working.

THE DEPUTY CHAIRMAN: How much
more time would the Minister require?

SARDAR SWARAN SINGH: Madam, it is not
my intention to continue for long. In a few
minutes I will try to wind up. I have
practically said all that I wanted to say. I am
only checking up to see if any points have
remained un-replied, so that hon. Members
may not feel that I have not replied to the
important points raised by them. I share
equally the 5 P.M. anxiety which has been ex-
pressed by the lady Member, my sister Dr.
Seeta Parmanand, and 1 also reacted as
violently as she did when I heard the news she
referred to. I am not trying to shelve the
responsibility. The responsibility of the
Government as a whole is there, whether it is
of the State Government or of the Central
Government, or whether it is of the
Communications Ministry, or the Railway
Ministry. | would like only to explain the
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mechanics, not with a view to evading
responsibility but to give the House a picture
of how this responsibility is discharged. Let
us remember that law and order is not only the
responsibility but the prerogative of the State
Government and even if the Centre wants to
put its finger in that, I think the reaction from
the States is not likely to be favourable.
Therefore, all I would like to state is that we
should not take this view that the State
Governments, or the law and order machinery
in the State, sit idle over these matters.
Whenever these cases are thrown up, whether
they be on the road, on the railways, or in any
other organisation, or in a factory . . .

DRr. SHRIMATr SEETA PARMANAND:
When the culprits are Government servants,
the action should be more drastic. I hope that
will be kept in mind.

SARDAR SWARAN SINGH: That is a little
delicate ground, delicate in this sense, that
even a Government servant, under the
Constitution, is entitled to be treated according
to the law. Therefore, the law courts will take
note of the various circumstances. I would like
to inform the House—it is nothing new—that
in the case of those in high positions, those
who are in positions of responsibility, who
enjoy position in society and in the
Government, the courts, when dealing with
their cases, always take a very strict view. This
is the judicial part of it, and there is very i'ttle
,that the Government can do. When the
Government goes to the court, it also goes as a
party, as the prosecutor, and there the
Government also is subject to all that the other
party is subject to. It is for Parliament to
decide whether the existing law on these
points is adequate or not.

DR. SHRIMATI SEETA PARMANAND: For
offences of this type—for molestation—
capital punishment Ss emeted out in the
United States and in the U.K. A Government
servant guilty of such an offence, while on
duty, has to be punished drastically.
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SARDAR SWARAN SINGH: I am not quite
sure as to whether we can, m tms country,
have a law making such offences punisnable
with death, because the otner day we were try-
ing to discuss in the other House a Resolution
where death sentence was sougnt to be
abolished even for those offences for which it
is provided now. But that is a different matter.
What 1 want to say is that I nave some
experience of the relevant penal provision,
and I can say that it is not the actual softness
of those provisions, but the availability of
adequate proof in each case which reauy
matters. About that I need not say anything
further. I would like to assure the House that
this is a matter which is causing Government
a very great deal of concern; very energetic
action for prosecuting those cases and for
taking other action also, wherever we can—
preventive and punitive—is  vigorously
pursued. There are also the Railway
Protection Force and the Railway Police—the
latter an organ of the police that is with the
State Government but which works for the
Railways—as also the normal police and the
other normal railway machinery. We are not
failing for want of co-ordination or co-
operation. That is what I would like to assure
the hon. lady Member and the hon. Members
of the House. Certain types of offences,
whether they are on the railways or outside,
are such that they are very bad, and energetic
and prompt measures have to be, and are
taken, for bringing the offenders to book
whenever such offences take piace.

There is only one other point which I have
to deal with. Some reference was made to
Rule 149. One thing that I would like to
emphasise is that this Rule is not invoked
without careful reference to the context.
Secondly, it is invoked only in exceptional
cases, for instance in cases of accidents,
corruption and so on, to stop such things.
Then too only in very exceptional cases is the
provision resorted to. The total number of
cases in which this Rule
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has been invoked is small and, therefore, there
is no substance in the suggestion that the power
is indiscriminately invoked and that it is utilised
for purposes other than the I legitimate
purposes. That suggestion, I submit, is not quite
correct.

I find there is one other matter which I
have to deal with. More than one hon.
Member on both sides of the House, said
something about reorganising the zones. This
is a matter about which we keep an open
mind. Operational necessity and effective use
of the facilities, these are the main deciding
factors in this respect, and whenever it was
considered necessary, new zones were
created. For instance, the Northeastern and the
Northeast Frontier Zones were created, after
the first big overhaul of the Railway Systems
took place when only six zones were initially
created. If it is found that, in any part of the
country, the requirements are such that any
other organizational changes are required, as
for instance divisionalisation as opposed to
the district system, or even the creation of
new zones, each case would be considered on
merits, from the point of view of operational
necessity; we need not import regional or
local considerations while considering a
matter of this nature.

j Madam, I am sorry I have taken a little more
time than I should have. But I have attempted
to cover all the points. Thank you.

Smu NIREN GHOSH: The hon. Member,
Shri Deokinandan Narayan, urged that the
allocation for passenger amenities be
increased from the present figure of Rs. 3
crores to Rs. 6 crores, or be increased to
something better. Will the hon. Minister say
something on that?

SARDAR SWARAN SINGH: I think that
this provision, with the picture of the
resources that is before us, is adequate.
Secondly, I would urge




